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GOVERNMENT OF INDIA.

LEGISLATIVE DEPARTMENT.

PROCEEDINGS OF THE INDIAN LEGISLATIVE COUNCIL ASSEMBLED UNDER
THE PROVISIONS OF THE GOVERNMENT OF INDIA ACT, 1815.
(5 & 8 Geo. V, Ch. 61.)

The Council met at the Council Chamber, Viceregal Lodge, Simla, on
Friday, the 20th August, 19‘20,.

PRESEXT :

His Excellency BiroN CHELMSFORD, P.C., G.M&.I, GALLE, G.CM.G., G.B.E,
Viceroy and Governor General, presiding, and 51 Members, of whom
42 were Additional Members.

OATH OF OFFICE.

The following Additional Members made the prescribed oath or
affir mation of allegiance to the Crown :—

The Hon'ble Mr. Charles Alexander Innes, C.L.E.
s . Mr. Alexander Robertson Murray, C.B.E,
”» s  Mr, Arthur Henry Froom.
» s  Mr. Moses Mordecai Simeon Gubbay,
C.8.I,C.LE.
s » Mr. Johll Hulyh
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{15 EXCELLENCY {HE VICKROY'S
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2 OATH OF OFFiCE,

{570 President N (2018 Avsust, 19207
The Hon’bis Mr, Edward Hobhsrt Kaye Blenkinzop.
LLE
- »s  Dr, Bir Deba Prasad Sarbadhikari, Ki.,

's Colonel William Danvers Waghorn,
C. B,, C.M.G.
' ' ¥r. James Alexander Richey, C.1.1.

- ' Hir. Samuel Perry O’Doanell, C.1E.

33

- 55 Wir. Bhupendra Nath Kitrs, 1.1, C.B.E.
- ss  Mr. Jenry Mayne Reid Hopkins,

- T Ssivid Mahomed Ali,

Mr, Henry Novion Matchinson, 0.3.E,

- ys Mr. Ratanji Dadabhey Tata.

HIS EXCELLENCY THE VICERCY'S SPEECH.

)

The President :—“ [ will preface my rvemarks to-day by a brief
reference to the Roval Proclamation which was publishcd on Wednesday last
to the effect that the visit of His Royal Highuess the Prince of Wales to India
has been unavoidably posiponed. This message \\111, I fear, have caused in-
tense disappointment to the millions' of India who were looking forward
to giving His Royal Higlaoss such a weleome as only India ¢ can give. But the
exacling nature of Lis recint activilies has imposed so.great a strain on His
Royal nghne\x that it would be nngenerous of us to gr adgﬂ him that rest which
he has so well carned. Anvone who will take the trouble to peruse the reports
of the Prince’s tour in Australia, will appreciate the great strain to which he
has been subjected.

¢ Mganwhile let us exiend a hearty welcome to His Royal Highness the Duke
of Connaught who is already well known in India «ud who is coming in his place
) inaugurate, in the name of our August Sovereign, the new reforms. Finally
lat us hope that His Royal Highness the Prince of Wales may be restored to full
vigour and health when he visits India next year. |
‘¢ Once more and for the last time 1 weleome Hon’ble Members to a Simla
ion. I would remind the Council of the great advance which has heen made
g my tenure of office in hw \m'L which is ul\(iut’xbn at these Simla
rioatings. When T assumed s, under the orders of the Seeretavy of qba*u
- were précluded, except under leave, from
dertaking legislative work at Simla. 1 of )Lnn o an itone of those
ars and we have carried throng! i ] itar to

v

\~1L‘L"'ll conditions and wi

Sessions sind

for this change is

h le noi
with which we arve familiar in Delhi L}n nece

tr iy

shrious. With the advance of political ideas the appetite for legislation grows.
The eynic may deride this, but the fendeney is common to all Parbamentary
15} ;mtxona. and as our lsgislutive assemblics approximate {o Parliamentar
bodies, the same incidents. which prevail elsowhere, will ivevifably find thei
:,

lace \mh us.

¢ This Session, as I"“n"h ¢ Members probably realise. we ave providiug a
slative bill of fare which should satisfy the most ox acting wember. This is
lue to the cirewmstances in which we meet. We bave to prepave and make ready
' = way for the new Councils.  We have te meet emergencies which have arisen
a we last met, and we ought to set in order eertain matiers which have been
outstanding. Tn n,e_‘tzmlux 1 would draw vour attention to the necessity
i such Bills as the Co rupt Practices Bill and the Devolution and
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Delegation Bill. This is imperative if the Reforms Scheme is to be introduced.
Again there arc Bills bearing upon the complicated financial position which are
vital, the necessity for which will be made clear to you by the Hon'ble the Finance
Member. Tinally, there arc Billg, the urgency of which will be explained by the
Hon'hle Members who introduce them, dealing with matters which require early
sqt;]ement in the public interest. 1 commend these to you for vour earnesi con-
sideration.

‘¢ Sinec our last meeting one of our most respected colleagues Mr. Sita Nath
Roy has passed away. The Rai Bahadur was in the Bengal Legislativ. Couneil
from 1909 te 1912, and in our Council from 1913 to his death. That is a fine pices
of work for a commercial man with large business interests of his own to Jook
after. He was always ready to place his experience at the disposal of the Couneil,
especially in Committces. 2 never imported into our discussions any flavour
of bitterness, and we mourn his loss as a Joyal trne-hearted gentleman.

“ Hon’ble Membéers will recoguise on the Govermment hench one of their
former non-cficial Collcagnes—3Ir. Sarma. He has always been one of the most
diligent and industrious of our members, and 1 am sure that Hon’ble Members
will join with me in offering him our congratulations and in expressing our
confidence that that same diligence and industry which he has shown in criticising
the shortcomings of Governmewt will now be displayed in constructive statesman-
ship. Hon’ble Members will have noticed that another of their Colleagues has
becn desiguated by His Majesty for high office, I refer to Dr. Tej Bahadur Sapru.
Dr. Sapru has always had the esteem of this Conncil. His contributions to our
@ebates have been invariably weighty and conceived in a spirit of sober modera-
tion. As Law Member, he is taking a heavy responsibility on his shoulders, and
I amn sure we will all offer him our congratulations on the high office to which he
has been called. The Couneil will, I am sure, also wish me to offer Sir G. Lowndes
our regrets at his approaching departure. We have all admired his legal
attainments and the sureness with which he bronght them to bear on probléms in
hand. In debate he has wielded a weapon which has won the respect of all those
who have crossed swords with him, but Hon'ble Members have always known that
po.acute passage-at-arms in debate has ever impaired his ready willingness to
help them with counsel and advice or affected their persona! relations. = -

« In the speech which T delivered in January last, when opening the previous
Session of the Council, I referred to the press of work which the passing of the
Government of India Act of 1919 had involved and outlined the steps that were
being taken for dealing with it. In the interval that has since elapsed we have
forwarded for the sanction of the Secretary of State and have published for
general information drafts of all the rules nnder the Act to which the approval
of Parliament is required. In the preparation of these rules we have been
greatly assisted by the loyal co-operation of the provinces and by the suggestions
and criticisms of our advisory committee whose deliberations were marked by a
spirit of reason and moderation that 1 gladly take this opportunity of acknow-
ledging. We still await the orders of the Secretary of State as regards the
jmportant constitutional rules under sections 45-A and 29-A, but the electoral
rules and the rules of legislative business have been approved by Parliament in
8 form that differs but slightly from the rules as drafted by us. I congratulate
the Council on the fact that the electoral rules have been sanctioned at so early
a date, becanse this will cnable us to bring the Reforms Scheme into operation
sooner than would otherwise have been possible. I am aware of the
eriticisms that have been passed on some of our rules. "It was inevit-
able that there should be differences of opinion on some points, but I am
glad to observe {hat the provisions to which exception has been taken are cor-
paratively few. Hon'ble Members will allow me to quote \payagnph 1 of the
firat-Report of the Joint Committec of the two Houses of Parliament appointed
to revise the draft rnles made under the Government of India Aet—

i ire in the forefront of their Report to express their appreciation of the
‘m:f :&C?:dm:b‘:leit:‘:!hivh are digplaye din the drafis, and of the remarkable expedition with
which this heavy task has been achieved by the Government of India and the Local Governments.
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A< will be seen from the Report, the Committee have made but few alteratious in the rules as drafl-
ed by the authorities in Indis, and tiey desire to record their considered opinion that the rules,
witi these fem alteralions. are au aceurste, but at tire same time liberal, interpretation hath of the
gencral recommendations cortained in their Repart on the Hill nud of the intentions of Varhament
in f:uning the Act’

* To these in India who have Inboured in this field it must be a matier of
greai gratification to receive this gencrous appreciation of their work, and I, who
have seen this work at close quarters, would like to add my humble tribute to
that accorded by the Joint Committee.

“T now turn to ceriain matiers which alas | have been subjects of acute
controversy. May what I say add no fuel to the fire.

““ Since we last et Lord Hunter’s Committce has reported on the events
of last year in the Purjab, Bombay aud Delki. My Government forwarded a
despatel fo the Secretary ¢ State recording their virws on the findings of that
Commities and His Majesty’s (fovernment have passed their judgmnent on the
whole case. There are those, however, who are dissatisfied with the decision of
the Government of India aud of His Maj:sty’s Government, and they hive
expressed their dissatisfactior i e unecriain terms. There is much that 1
could suy with reference to the criticisms on this side or on theat, bt 1 am content
te leave the issues to the verdict of history. Ter the present moment the maiter
of paramonnt importance is that we shouid concentrate on the problems of the
imumediate futare. Mauch will depend on: the nwnuer in which the new Councils
and the new Govenuuents grapple with the task to be laid wpon them. Are we
to enter npor the new era in a spirit charged with the animosities of the past. or
shall we leave those things that are behind and press forward to the things that
are before 1 T am confident that so far as Hon'ble Members are concerned their
wish is to write upon a clean slate and leave the past behind. 1 refrain then
from doing more to-day than recording the facts and much as 1 am tempted from
the parsonial point of view to reply to our crities. I would point to the fature.
There is much work for all of us to do ; there are many opportunities opening
out for mutnal service and co-operation. Can we not steadfastly fix our ¢ves on
these and refuse to be drawn away from our main purpose ! It is not then
because I underrate the iinportance cr gravity of the cvents of last year, nor the
criticisms on either side which may be passcd upon them that I refrain from dis-
cossing them, but becaunse I see in the continuance of those discussions nothing
bat fresh recriminations tending to further racial exacerbation. There has
already been enough, indeed too much of this on either side and it is calenlated
1o frastrate that spirit of co-operation which liez at the basis of our Reforms and
throogh which along we ean reach the goal of India’s aspirations.

““To turn from this to the Kbilafat agitation and the non-co-operation
movemani. Hon’ble Members are fully aware of the line which my Government
have taken in relation to the Turkish Peace terms, and I need not further dilate
upon it. So far as any Government could, we pressed upon the Peace Conference
the views of Indian Moslems, but notwithstanding our efforts on their behalf,
we are threatened with a campaign of non-co-operation, hecansy, forsooth. the
‘Allied Powers found themsclves unable tv accapt the contentions advanced by
Indian Moslems. Could anything be moré futile or ill-adrised ! This policy
of hon-co-operation mmet inevitably lead, if persisted in to the discomfort of the
community at large, and indeed involve the risk of grave disorder. I am glad to
-think that everything points to this policy being repudiated by all thinking people,
and it is becanse J and my Colleagues have faith in India's common-sense that we
have preferred to allow this movement to fail by réason of its intrinsic inanity.
Can we, for instance, picture to ourselves the legal profession generally forego-
ing its practice in support of this policy ¥ I am prond to belong to this great
profession, but I cannot envisagc such a possibility, and from one example can we

‘not learn the unpractical nature of this visionary scheme 1 Much has been made
in speeches and fhe press of an answer given by the Secretary of State to a ques-
‘tion in the House of Commons. He said—

1 Tosu . the Government of India think necessary in the very diffiealt
sitnation ﬂ:l’""l ni’ 337'5’# dictste any steps b&tﬂwcmntolbr{h. ‘T would prefer
19 Jeave it to them.!
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“«T think Hon'ble Members will agree with me in thinking that he coald
have given no other reply. There is a point at which no Government could
refusc to take action to protect the intercsts of the community at large, and
when that point is reached, Government is hound to and will use all the
resources at its disposul. That is a platitude, but even platitudes require
somctimes to be stated. But, as I have said above, I have every hope that
this point will not be reached, but that the common-sense of the people and
the opposition of all moderate men will ercet am insuperable bar to the forther
progress of this most foolish of all foolish schemes. :

‘“Hon’ble Members expect from me at the opening of each Session # review
‘of the most importani matters which are engaging our attention, and I will
commence with thal subject so vital to good government—Finance.—

““ Since the close of the Delbi Session various important measures con-
nected with our curreney and exchange arrangements have ben carried into
effeet.

T need searcely remind Council of the change which has come over our
trade position, resulling indeed in the month of June last, which is the latest
month for which completa trade statistics are available, in an exeess of imports
over cxports of nearly three crores of rupees. Since the armistice, our imports
bave been consistently and increasingly ‘expanding, as indeed might have been
expected after the great shrinkage which the conditions of the war broaght
about_iii this branch of our foreign trade. At the same time, partly from
causcs of world-wide application, there has been a reaction in the demand
from our cuslomérs for our products. Those who drew largely on us during
the war for raw materials and finished prodncis have now curtailed their
requiriments ; while others who stand in need of our goods have fonnd it
difficult, and even in some cases impossible, to offer satisfactory credit
facilities. For instance, the reduced purchasing power of countries which
draw their supplies of raw materials from us is well exemplified in the cartail-
ment of the demands of our principal customér for cotton, namely, Japan,
where a marked change in the trade position, a curtailment of credit, and
other domestic difficulties. have resulted in the practical stoppage of her
purchases of this article.

‘“We have been much concerned at the large siocks, still undisposed of,
remaining from the scason of 1919-20, and we have asked our representatives
at the Brussels Conference to consider how far it will be possible by arrange-
ment with representatives of other countries, particularly of Central Europe,
to find an outlet for the balancg of these stocks which will remain undisposed
of at the end of the season ; and generally too we have asked that the question
.of facilities for the financing of our exports to Central European countries,
which have been particularly ‘affected by the breakdown of their exchanges,
should be teken .into consideration. The question is, as Cougeil is aware,
largely ouc of making provision for satisfactory credit facilitil;

. ‘¢ Another special canse which has very considerably diminished our
export trade has been the maintenance of our prohibition on the export of
food-grains, which was imposed for the benefit of the general population in
India whe were affected by the high food prices in the last two years.

“T have now indicated to Hon’blc Mcmbers the chief source of our
embarrassmgnts, viz., the swing-round of the balance of our:Trade, from a
snrplus of exports to a surplus of imports. Let me now bring to their notice
the favourable side of our financial picture. During the war we were
compelled to impose restrictions upon the movement to and from India of
the precious metals. These restrictions have now been entirely removed.
Indoed, so far as silver is concerned, the position is even better than it was
prior to the war inasmuch as we have removed the import duty which was
imposed in 1910. As regards gold, Hon'ble Members will remember the
emphasis and foree with which during last Session th¥ question of the restrio-
tions- on the importation of gold were discussed both in this Council fand
outside. These restrictions have now disappeared. We have found ourselves

: 2
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also in @ position to remove furiher restrictions. There is now no resiric-
tion on the éncashmment of nofes at Curreuer Ofiices, and we” have restored
the pre-war facilities in regard to their encashment st treasories. It is salis-
factory to note that the resuit has been to emphasise the confidence which has
Deen shown in our note issue, for during the lasi two months the return of
silver rupces from eircolation has been on an immense scale, and we have
bad no fewer than Rs. 12.38 lukbs of silver tendered to us in exchang® for our
notes sinex the 1st April. We have also heen ablé to carry into effect our
deterniinaiion to redace the fiduciary portian of our note issue. Our metallic
reserve on the S1st July was no less than 58 per cent.—n figure which il
challenge comparison with that of any other cotntry. Our noté circulation
on the 31st of January amonsted to 185 crores, and has now hecu brought
dewn to 163 crores—a reduction which has been entirely effected by the with-
drawal of that portion of our nete idsue which was based on sccurities.  Couneil
will remember that we asked for powers at the last Session to hold as high
a figure ws 10 erores in the investment portion of the Paper Currency
Reserve, bat we gave a distinet pledge that we wonld not make use of these
powers except for the most pressing reasons. We have discharzed o the
full our undertakinz in this respect, and thc sceurities we now hold as hacking
to our notes have been redoced to 69 crores. We shall shortly be coming
hefore the Council with our proposals for the per t constitution of the
Paper Currency Reserve and for the transitionu! arrangements which will be
necessary before we are in & position to bring iute effect the reeonstitution
of the Reserve on the permanent basis we desire to see adopted.

** Wé further propose to alier the ratio al which the sovercign is legal
tender from Rs. 15 to Rs. 10 in accordance with the recommendations of the
Curreney Committee. But in the weantime the resteration of uncontrolled
import of gold carried with it the necessity of queatial ictermediat
measures, for since February, when we announced our intention ultimately
to adopi the mew rating of Rs. 10 for the sovereign, large quantitics of
sovercizus have been smoggled through foreigu ports for encashment at the
privileged rate of Ra. 1. -Clearly, it was out of the question to continue,
with tie restoration of the right-to import gold, the obligation ¢n us to pay
Rs. 15 for every sovercign. We accordingly demonetised the latter, allowing
at the same time a moratodum within which we wounld continn® to pay at
this privileged rate. We had given ample notice of our intention to introduce
this change through the announcement which we made on the 2nd of February,
and advantage has been taken during the five ¢nsning mouths by the bolders
of sovercigns of this opportunity to encash their sovereigns at this raté, for
during this period there were presented to us for encashment just under
seven millions of sovereigns, of whick without doubt a large number represented
sovereigns illicitly imported during that period.

“T may grext refer to the vexed guestion of emigration and the status of
Indians in s‘t-"gowming Colonics and Domitiivns 1 question which has been
engaging our very carnest attention. As you wili rcmomber: the position
generally accepted at the Imperial War Conference and embodied in what in
usnally known as the Reciprocity Resolution was that, while each country,
including India, must retain the rigbt of deciding for itself what classes of
permanent immigrants it would admit, facilitiax should be given for the
admission of wives of persons already domiciled in the country and of tourists,
sindents, businessmen and other temporary visiters. Negotiations on these
points have heen proceeding with the different self-governing Dominions and
yoany outstanding points have uow been satisfuctorily scttled. Where, how-
ever, the question of status becomes acute is in countries where there ure already
large bodics of resident Indians. T refer of course to South Africa.
Asiatic Enquiry Commission, to- which I referred in my speech last January,
has now been sitting for several months. :

““ We do not anticipate-{hat its report will be published before the end of
this year, but we know. that the Indian uﬁ‘hs been very effectively placed
reforc.the Commission by Sir Benjamin Robertson, and T think that'I am

-
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entitled to say that Indians in Sounth Afriea kave notling to fear and every-
ihing to gain from an impartial investigation into whai is often called in
South Africo the *Indian menace’. 1 am quile sure that mmeh of -the
feeling which is unfortunately displayed against Indians in South Africa is
duc to the fear, which T am afraid has beea sedulously’ fostered by propa-
gandists, that {he white population in South Africa géncrally aund in ‘the
Transvaal in particular is in danger of being swampeéd by Indians. Nothing
but good cun come from an enquiry in which those responsible for exaggerated
statements of this kind are compelled to substantiate them in public-and to
submit to cross-examination. There is every rcason” to believé that -the
Comunission will address themselves to this point, to which 1 know Sir Benjamin
Robertson attached mueh importance, and I anticipate that the Commission’s
report will show how unfounded these fears are. Once the true faets are
kmown, 1 hope and helicve that the agitation will di¢ away, and the way will
be puved for a peacelul statesmanlike solution of the Indian problem in South
Africa.

““ Before lcaving the subject of South Africa, I propose to say a few
words on the question of voluntary repatriation. As yon are all aware, the
Comrission has issaed an inferim report advocating a scheme of assisted
voluntary repatriation for those Indiaus who are axxious to return to India,
and the TUnion Government has already taken steps to give effect to this
proposal. Let’me make clear the position of the “Government of India in
regard to this scheme. We were not consulted, nor is there any reason why
‘we should have been consulted. The Union Government are merely putting into
force a section of an Act which was passed in 1914, and they are clearly entitled
to do so. At the same time, the Govérnmeut of India do not regard the scheme
as heing in any sense a solution of the Indian problem in South Africa, and
they fecl thal they arc entitled to ask for assurances that the scheme will be
what it purports to be, namely, a purely voluntary scheme. We have already
cabled to ihe Union Govérument on this poini, and we have asked that the
Repatriation Officer may be given clear instructions that no pressure must
_be put on Indians to accept repatriation, and that it must be left to Indians
themselves to decide whether they will tak® advantage of the scheme -or not.
“We also hope that the Union Government will appoint an Advisory Committee
on which Indians are represented to advise the Repatriation Officer. Inas-
much as the scheme is, we understand, already in operation, we have suggested.
1o the Governments of Madras, Bombay and Bengal that Employment Bureanx
shonld he organised to assist returning Indians to find employment on their
arrival in India. T hope that these Bureanx will be largely composed of non-
official Indians.

T now turn to the even more vesed question of the position of Indians
in East Africa. We all know that this question has been discussed recently
by Lord Milner with the Governor of the Coleny, and that the Indian residents
in what is now known as the Kenia Colony sent-a depntation to England to
represent their case to the Colonial Office. We have all read Lord Milner’s
speech on the subject in the House of.Lords on the 14th July, and great
anxicty has now been cansed in India by a brief summary. which has been
received of a speech by the Governor of Kenia Colony. This speech indicatés
that the decision of His Majesty’s Government has gone against the Indians
in some of the points to which we attach most importance. I regret to say
that a telegram which I bave just received from the Secretary of State con- .
firms the report of the Governor’s speech. T am sorry that I have nothing
satisfactory to tell you, but T will give directiog{s for the publication at once
of the information contained in the telegram. "I am in close communication
with the Scerctary of State on these and other guestions, and the Qonncil may
feel assured that the attitude I am adopting with regard to them is the same
as that defined in my speech of January last, and I gdhpre to t-l;e position
‘which I then took up. I do not admit that ther{ig any Jqsuﬁcatlon.m a prown
Colony or a Protectorate for assigning to British Indians a status in any
way inferior to that of any other olass of His Majestr’s subjécts. We have
" continually pressed this puint of view upow the authorities at home, and we
have urged that the franchise in Kenia Colony ehould be a-common franchise
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on a reasonahle property basis. plus an educntional test, with no racial dis-
crimination. 1 bhave cnly to add that if the decision of His Majesty’s
Government is not favourable to Indiau claims, this result is not in any way
@ue to failure on the part of the Government of India to press the Indian
point of view. I reserve further remarks on the subjeet, and it will be a
matter for serions consideration what further action the Govornment of Tndia
must take in order to secure the legitimate Yights of Indians in Crown Colonies.

““ The position of Indians in Tanganyike las also given rise to some
enxiety in India, but on this subject 1 need sny no more than that the draft
mandate for the territory which, I understond, the League of Natious proposes
to give to the British Empire fully safcguards the rights of Indians.

““In my speech at the opening of the Delhi Session, I also r&ferred to
the fact that two deputations had arrived in India from British Guiana and
Fiji, respectively, to endeavour to persuade us to re-open emigration to thesé
Colonics on a new basis. A Commit:ve of this Council was appointed to
consider the cases presented by the two deputations. This Committee were not
prepared to recommend the immediate accéptance of the schemes put forward

- and suggested that tie Colonies should first be required to give guarantees
that the position cf the immigrants in their new homes wounld, in all respeois,
be equal to that of any elass of His Majesty’s subjects resident in the Colony,
and that if these guarantees were given, depntlations should then b sent to
both Colonies to investigate local conditions and to report on the suitability
of the colouisation schemes suggested. Both the Colonies have now agréed
to give the desired guaramtecs. and. in accordauce with the promise made,
deputations will be sent to Fiji and British Guiana, respectively, as soon as
the persomnel of these depmtations can be satisfactorily arranged. Hon’ble
Members, howev@r, will realise that ¢wing to the near approach of the clections
we have had considerable difficulty in ohtaining Indian gentlemen to serve on
the deputations.

¢ In my speech at the opening of the last Scasion of this Council, I referred
to the creation of the Board of Industiries and Munitions—an organisation which
would close down the war-commiiments of the Munitions Board, would work
out those specific recommendations of the Industrial Commission to which effect
‘has not vet been given and wonld cventually prepare the way for the now De-
partment of Industries. In addition to the Roporis of the Chemical Servioces
Committee, the Stores Purchase Commiitee and the Coalfields Committe¢ with
which the reeonstituted Board is now dealing, I wish to tion one or two
other matters of particalar importance. The first is the conference of P'ro-
vincial Directors of Industries held in April last. This conference was in the
nature of an experiment ; the intention was to ascertain whotber, by informal
& ion and intereh g of views between the Imperial and Provincial
Departments of Industries, idcas could be gained, difficalties cleared away,

and some measure of co-ordinatioz secared in the activities of the different
provincial organisations. I am happy te say that the experiment proved most
successful, and thére will; I hope, be another snch conference in the near future.

1 am looking foiward to the day when thesc meetings will not be eonfined to

Government officials, but will include representatives of the greater indnstrial
interests as well. . !

“ The second subject fo which I wish to refer is that of * Labour, ’ to dsal
with which in all its ramifieations it has been necessary to supplement the exist-
ing organisation of the Board of Industrics and Munitions. In view of Igor
new international obligation®! India must henceforward maintain contact with
the International Labour -Officc and keep abreast of dovelopments in other
countries ; we wish too to bave at our disposa i .bfgdhtguﬂuwl-
lection and eollation of information relating to labeur-both in this.comntry
aud abroad, which will also, we trust, be of value to Provincial Governments
and to all who bave 10 deal with local industrial 5. We bave already
begun o build up a burean, which we hope will help to-aitain this end.

. And while I am_on the important subjest of ‘Labour’ I should like to

take the opportunily of making a few general remarks. India is an original
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member of the Leaguc of Nations and as such was represented at the Labour
Conference at,Washington last vear. Owing to the short notice we received
and the lack of industrial organisation in India, we were unable to consult all
sections of employers or employed before nominating our delegates. Aund while
T think vou will agree with me that the case for India could not have been better
prescnied than it was by the delegates we selected, we are anxions not to make
noniinations for the conference to be held next spring al Geneva until oppor-
tunity hias becn given to the interests to be represented of voicing their opinions.
I note with pleasure the increasing atiention that this matter is receiving from
the general publie.

“ Our delegaics at Washington found {hemselves in a position of singular
difficulty. Few af the delegates from other countrics had any troe conception
of Indian needs and conditions, and guite a number wished to enforce on India
the same resirictions that countries with radically dificrent climatic and econo-
mic conditions are reads to accepl. Our delegates, though fortified by treaty
rights, had dificolly in securing the modifications that they considered essential
for India. At the same time they all felt, and I cordially agree with them,
that the present position in India, as regards certain features of factory legis-
lation, is difficnlt o defend. We are consulting Local Governments in connec-
tion with the revision of the Vactories and Mines Acts, and hope to be able to
put proposals before vou very early nest year. In the meantime, we have ad-
vanced a strong claim for the inclusion of India among the eight leading indus-
trial countries of the world, which are cntitled to seats on the Governing Body
of the Infernational Labour Office. I{ would stréengthen our claim to inclu-
sion, and would raise the status of our labouring classes and the prestige of
the country as « whole in thé eyes of the outside world, if we were able to point
to an enlightencd and efficient system of factory legislation and to an increased
interest in the welfare of labour.

-~ “Bul it is not only in its international aspect that the labour
question in India deserves your aitention. The recent rise in the cost of living,
coupled with the growing consciousness of the workers, has led to considerable
industrial nnrest. Among working men there is no little dissatisfaction with
The conditions under which they live. So far, the chief manifestation of this
unrest bas been an epidemic of strikes in several parts of the country. I need
hardly impress upon vou the necessity of reducing strikes and lock-outs to a
minimum. They result not only in bitter feeling and in great financial loss to
the parties directly involved, but also in deep injury to the whole community.
If India is to make any real progress under the Reformed Councils, these Coun-
cils most have the means of expanding the revenue that they control. .No great
expansion in revenue is practicable without a substantial and continuous in-
erease in India's resources. This increase will depend chiefly on industrial ad-
_vance, and nothing will do more to check that advance than continuous conflict
between employers and employed. If it proves impossible to check industrial
‘disebrd. the country will be faced with u contraction of its resources that will
“seriously bamper the work of our legislators and administraiors. Suggestions
have rcached us from scveral quarters ihat Government should legislate to pre-
vent industrial disputes. But T attach far more importance to the establish-
moent of right relations hetween employers and employed than to any Govern-
ment machinery for arbitration and conciliation. England after mm{y decades
of bitter strife is realising that there are better means than strikes or lock-onts
for settling disputes, and that the only sound policy is to prevent strikes by
Temoving their canses.

‘I would earnestly impress upon employers the necessity for sympatheti
consideration of the claims of Labour. It h};s too often proied the cuetht;'::
employers, after a long and ruinous strnggle, have been forced to concede claims
that they m:%:ht have allowed with honour and with profit as scon as ‘they were
presented. It too frequently ‘happens that employers are in imperfeot contact
with those they employ, and are consequently unable to redress grievances that
finally tesnlt_m very serious disputes. Workers are beginning to demand not
werely the right {0 live in comfort but a living interest in their work. This is
a claim'that must be taken serionsly, and I see no reason why we shoul® not

$70LD -
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make cur new start abreast of the most advanced European countries. So long
as Indiau industry was organised on a small seale, the close péreoual contact
Lepween the master and each of his men secured intimate, if not harmonious,
relations.  With the inevitable growth of great factories, and mills this contact,
ju its orizinal form, has become impossible, and there is a tendeney to allow
the boug hetween employe: snd employed to beceme a purely commercial one.
1t is essential that machinery should be devised which will re-establish under
modern conditions personal contact and good understanding.  One of the Iatest
developments designed ‘to meet this need clsewhore ix the Works (founnittee,
which is intended to enable the emplover o reslise the difficulties and hardships
of his men, and to give the emploved an opportunity of making known their
poeds and of influencing direetly the poliey of these who coutrol the factory or
workshop in which they serve. 1 have observed with pleasure that this idea
has already commended itself 10 some of the leading employers in India. We
are endeavouring fo establish similar committees in a few industrial establish-
ments under our control. The weltsve af workers and especially the care of
women and children and provisions for the education of the latter are maiters
that «re engaging the attention of many employers at the present time. My
Government is preparing itself, in consultation with Local Governments and
employers, ta faruish zdviee and help in this importani matter. 1 sincerely
helieve they ~nployers. whe are willing to meet labour in thic spirit and to treat
their businesses as being as much the concern of their workers as of themselves,
will find their reward not merely in increased profit, for that will not be lacking,
but in the gratiinde and loyalty of their men, and in the knowledge that they
are forthering in the best way pussible the eontentinent and the huppiness of
their couniry.
. * g those who are endeavouring to influcnce and focus the aspiratior: of la-
" bour I would counsel a similar sympatiiy and forbearance; their responsibility is
even greater than that of the emplovers. Laboar in India is as yet scarcely arti-
culatg. But large nmnbers of working men are being enfranchiscd and they will
look-to the leadere of-Indian opinion for guidance and help. It will be a tragio
and irreparable disaster if Indiu is foreed to repeat the long history of industrial
strife in England. There will always be men ready to foment strife ; somf hope
to ackicve notoriety and influence out of the quarrels of others ; more create mis-
chief throngh ignorance. The great majority of disputes admit of easy settle-
ment, and there is no direction 1 which sane and sagacious politieal leaders can
exercise a greater influence for good. 1In any strike it is the workers that suffer
first and longest. And if wp have to go through a long period of strife, industry
will be crippled and ihe good start that we are making will be lost. To Hon’ble
Members 1 would say, if vou can biing capital and labour closer together, if yon
make it yeur daty to persnade them that their interest lies in en-operation
and ot in conflict, you will do more in a few vears to hettter the condition of
the workers in India than can be achieved by a life-time of agitation. The future
of industrial India is in your hands.
““1 would etpecially commend this matter to vour earnest eonsiderntion, for
as you kuow Indistries under the Reforms Selieme will be a transferred subject
and Mimsters will need -all the help whick we can give them iu this most

important matter.

““The pas: from the subject of labonr to that of food-supply is a

natural one, for the average man or the soil thinks in terms of the price of his
1ood.

__ ““The improvement in the position of food-supplies in India 10 which I
referred at the apening of fhe last Session of the Crrﬁucil has, T am glad to say,
besn maintained. ‘We felt tust_iﬁed iu removing at the end of April the :ry
remaining restrictions on the irter-provincial movements of foo;paim and
though the effect was to Taise prices slightly in some of the producing
the restoration of free vonditione of trade conduced 1 believe to the bmcﬁt":é
India-as‘a whole. The good ¥ield of the crops and especially that ‘of ‘rice and
wheat hes gone far'towards replenishing the country’s stocks.  Much, -how-
over; it entls on the futore conrse of the monsoon. The rainfall-wip-to-
dete bing beerr defettive fu many parts of India, and in the Deccan protracted

=
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drought has cansed considerable anxiety regarding the fate of the carly sown
erops and the possibility of sowing a full area, but a few days ago good Tain was
received almost throughout the tracts which have suffered most and 1 hope that
it has come in time o save the crops and ensure the foddcr»ﬂnpph’ In Northern
and Central India and in Burma the rainfall has been good or satisfactory.
Owing to excessive rain severe flods have owuned in parts of Orissa and
Bengal -causing some loss of human life and extensive damage to property. . T
should tke here fo express my sympathy with the suﬁerels, whose distress
every effort is being made to relieve.

‘‘ Though the priees of wheat and millets have this vear shown generally a
marked-declinc, ihe price of ricg has fallen only slightly below the figure which
it rcached st this time last year. Gnder the scheme introdaced for control of
‘Burma ricg, we have amnged for the unport into India of nearly 656,000 tdns of
Buwmn rice at controlled 1 ¢s sinec the beginning of vear and have
set aside a further quantity to mect India’s future teqmrements ‘We camot
hope that foud prices in India will in the near future or, perbaps, ever reveri to
their pre-war standard. Apart from the depréciation in the purebasing. value
of money, the demands of the war dislocated and greatly rednced the sgenmes
of normal production, and a long period must inevitably elapse before recovery,
is compléte. It is perhaps howerer not ‘generally realised how favourable are
conditions in India in comparison with those in ether countrics. Accord lng to
a statement made in Parliament last May fond prices since the war had risen in
the United Kingdom by 135 per cent., in France by 220 per cent. and in Italy hy
-306 per cent. In India the prices of Tice in Caleutta and of wheat i the Punjab
dre now only 49 and 38 per cent. respectively above their figures in Angust 1914.

T now come to Universities. At your last Session you passed an Act for
thg consiitulion of a Umiversity at Dacca. Some controversy arose regarding
certain sections dealing with eommunal representation on lines recommended by
the Calcutta University Commission and essential for the sueceess of the institi-
tion in th® condition Which obtain at'Daéca. But an amicable arrapgement wiis
grrived in the Gouneil and the measure, was received with general avalaim. .'T
trust that its provisions regarding the f undamental proposals of the Commission
may form a model for fulure legislation elséwhere. But thg séed which the
Commission had sown is already bcginning to germinate and scliemes for new.
Tniversities are opening around us thick as flowers in spring. There will be
laid before vou at this Session a Bill for the constitution of the Aligarh Muslim
University. 1 had hoped that proposals might also be put forward for the
:reorgam_satmn of the University of Caleatia. Buat that measure is being post-
poned. - Legislation has also been sanctioned in local Councils for unitary Univer-
sitiés at Rangoon and at Lucknow. Sir Hareourt Butler has shown his wsual
energy in .irecting the attention of the cducated public in the United Provinces-
towards the r dafions of the Commission, and he has met with & warm res-
pdnse lndeed it looks as though those r: dations were destined to bear
frait in other pm-ls of India earlier than in the University with reference to-which
they were actually made. T had always contemplated {hat the repori wonld be.
of g@neﬂl application, and it is gratifying to find that the soundness and wisdom.-
of ts conclusions are finding acceptance in so many quarters.

‘¢ Coming now to the Army the only military operations to vecord are those
in.comnection with the closing stag®s of the advance into the Mahsud eountry. I
ani dealirg in that portion of my speech which relates to external affairs, with
our Waziristan policy, but I must place on record here the ‘sympathy and:pride
with which T have followed the story of our gallant troops in Waziristan; and-I

congratulate them on the saceess which has attended thgir ardnous operatidns:  :

= 4T regrot greatly the slowness with which the: demobilisation anit dishand-
ént of Indian units is taking place, bat this is due-in the main to catises vutétds
diir'onttol. Mhe. shartage of, shipping has been to a:great measare- r&ponh]e:
ﬁ!"*h?‘n&n Yétarni_gf.units from overstas. We havé been ‘obligéd to mnintain-
ot formations on H\e frontier at a considerably higher strength than was u]h-.
- cipited. “The position in Mesopotamia has forced us to’ mobilice additionsl’
fértnatios for active service.
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« We are, however, doing everything we can to expadite demobilisation. We
hope in the near futare to reduce our Traus-Indus forors to normal strength,
and we have pressed and are pressing the War Office to push on the rEpatriation
of Indian units from overaeas as much as possible.

 \We have under consideration at the presint moment a scheme for the
development of cducation in the Army. It will be g\mgrul in so far as its aim is
to im-prove the geueral capacity of the men, but it will have a voocational side
with  view to increasing the conomic efficiency and earning capacity of the
soldier whén be returns to civil life. .

¢ Pwo hundred specigl jagirs bave been distributed to Indian officers in
reengzition of distinguished rervice duiing the war, and a5 a furthér mark of
recoruiiion of the services of the Irdiau Army during the war over 300 Indian
officers. of whom roughly 200 have been gazetted, have bfen selocted for Hie
grant of Honorary King's Conimissions as Licotenants and Captains earrying
substantial increases of pay and pension.

s Lasi Reptember I altuded ir this Cotneil to the work on  behalf of ez
soldiers which was being earried ont by (he Indian Soldicrs’ Board und@r the
presidency of my Tonourable colleague Sir George T.owndes.

_ + This work is still being carried on. During the past 12 months the Board
acting as almoners on behalf of ihe Impcrial Indinn Relief Fund have distribat-
ed the s of 57 lakhs of ropees in lump sam donations partly to the dep@ndents
of Indian soldiers who have: been killed or who have died as the result of active
service and partly to Indian soldlers who have been permanently disabled in the
Greai War. The actuul payments of these donations have been made by Local
Governments and Administrations in the case of dependents and by the Control-
Yors of Military Accouxts in the case of disabled soldiers.

¢ The distribution of land .rewnrds and-special pensions to be kuown as
Jougi Inams to Indian ofiicers and other ranks who have specially distinguished
themselves in the war Las been delaved owing to the difficulty experienced in
obtaining lists of those recommended for the reward from the widely scatteréd
units of the Indian Army.

“ A commiencement of the distribution has, however, now becn made, and
some 2,000 officers and other ranks will by the end of Ootobér have been placed
in possessicu of valuable plots of land mainly on the Lower Bari Doab Canal,
where the standard grant in the case of an officer is 50 acres and in the case
of all othér ranks 25 aares.

« Bills will be introdusad for your consideration for the organisation of the
Voluuteer Foree and also for the creation of a framework on “';?ch it is hoped
to build up an Indian Territorial Force.

. ¢ A communiqué was issued to the public with re to these Bills some
little time ago, and I have cansed copies of it to be dn?rguhd 60 that Hon'ble
Members may refresh their memories on the principles underlying thosg Bills.
TThe Eeport of the Fisher Commitiec hns bren received and is being examined. It
goml:tndotm ixteunvh :;l:;nge% im the higher organisation of the Army and makes
important proposa ich will require careful cxamination in vicw
expenditure, which they are likely to entail. view of (42 heavy

‘¢ At our last Scasion T'gave some account of the measures we were taki
to restore the disturbed situation’ on the North-West Frontier caused bt;ht::
‘Afghan War, and I mentioned that the rejection by the Mahsuds of our terms had
necessitatgid the advance of troops into their country. The ions against
the Mahsuds bave now practically been brought to a dlose, as the résult of
hard fighting w8 have ocoupied a central and dominating position in Wasiristan.
Themwufnw&quonuwaiuhuvem treasure and lives, has
compelled bring under serutiny the whole of our Froublesclm
border tract. For many years, éver sinoe we oy

of eontrolling Waziristan; and especially sineg the Amir Abdurrabman formally,
recoguised it as lying within ovr sphere, we have followed the policy o;m-h-'

ferference with itsinhabitants. We have, it is true, held two lines of

;
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alonig the Tochi in the North and towards Wano'in the South, for the purpose
of checking raids upon the scttled inhabitants of India and wpon the caravan
traffic proceeding up and down the Gumal. But to this end we have employed
mainly the Wazirs and Mahsuds themselves. We have not interfered with their
‘internal affairs and béyond granting them snbsidies, to enable them to live with-
““ou! raiding, we have had as liftlé to do with them as possible. - We hoped that,
__if we left them alone, they would leave us alone. This hope has, I regret to say,
.. proved fallacious, and: the time has come-when we ¢an no longer shut-our ‘eyes to
the fact. We have had a campaign, more or less important, against ‘Wasziristan
on an average every.four years—sometimes it has b@en called an expedition and
.sometimes a blockade. Since 1852 we have had 17 of ‘these : military
operaticns, and since 1911 we have had . four, - including that just- con-
cluded. - These have  all' been- occasioned ~by deliberate aggression
“against us -on - the part of tribesmen,  who have .ravaged the
“plains whenever they $aw »n opportunity. During the last few years, when we
- tweré occupied first with the Great War and then ‘with the Afghan War, their
- depredations have been bolder and more intolerable than ever before, since, in
- spite.of our efforts to th@ contrary, they have obtained amms of précision frorm
““certain sources. “During the Afghan War they ewept over the border tracts of
:the ‘Derajat- and Zhob and -even- penetrated- into the :Punjab, robbing
" and murdering the peaceful  villagers, especially the ~Hindus ; and after the
" gignature of peace with Afghanistan they became even more truculent and abso-
““lutely refused the lenient terms which we offeréd them in the hope of avoiding a
"; campaign.’ - ) T ! L
“On a review of the facts we have now made up our ‘minds
-that this continual and gratuitous - provocation can no  longer be
“suffereC ; and we have decided, with the approval of His Majesty’s Gov-
..ernment, that our forces shall remain in occonpation of Ceutral Waziristan,
- thet -mechanical iransport roads shall’ “be - constructed .throughont. the
cournitry, especially roads linking the Gumal with the Tochi-line, and
out “present liné’ of posts shall be'extended ‘a8 may scem necess:
i8'not’; possible to sgt any.- limits to the  péricd of “our occupation; eur.
care; being that we shall mot lose ‘the*advintage: gained ~during the past  :-
+nine mionths at the cost of valuable lives apd of much money and that there shall =~
~be no recurrence of ‘the series of outrages of which I have given you an outline.
‘We hope that the peace which must eventually attend our domination of these
.~ tribesmen will bring its usnal blessings in’its train; that they may be weaned
~ from their life of rapine and violence and may find both in material improve-
ments in their country, such as the extension of irrigation and cultivation and
- in civilising intercourse with India, a more stable prosperity than they have
“ever.derived from their traditional profession of robbers and marauders.
“In order to improve our frontier communications we have, with the eor-
currence of the Secretary of State, sanctioned the extension through the Khyber
- of the broad-gauge railway which at present terminstes at Jamrud. I trust
that the time may uot be distant when the Afghan Government similarly may
build railways down to their froutier, and that.in this way a connection may be
‘made between the two countries. Nothing; I am convinced, would more conduge
to the mutnal advantage and good understanding between the twe countries
.. than such a connection, and if the Afghan Govermment were to wish for it, I can
_, assure them that we shall be ready to co-operate.
‘I am glad to say that our relations with Afghanistan have heén friendly.
As ig known to you, the Afghan Government sent a delegation to India at the
beginning of April to discuss with British representatives ait subjects of mis-
understanding between the two Goveruments, in the hope that such discussion
might clear the way for subsequent negotiations for a treaty of friendship.
- Some 15 years had passed since Sir Louis Dane and his mission discussed
matters of common interest in Kabul, and I felt that it would conduce to the
mutual benefit of ourselves and Afghanistan, if another free and frank inter-
change of opinions were to take place. The discussions were prolonged, as
their range was wide; and the Afghan delegation did not return to their country
until the end of July. The Afghan Government is now in full possession of the
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views of the British Government on all matters affecting Afghan interests, and
1 hope that these discussions may not have been without their valne in olearing
up donbts and difficulties. 1 must record my warm appreciation of the labours
of Mr. Dobbs and his colleagues during these ‘long discussions, and I sincerely
hope that the fuller understanding, which is the result of their work, may form
the basis of a permanent establishment of really neighbourly relations between
the two States.

“Muck is being said on the platiorm and in the press both in India and
England at the present moment with regard to the state of India. No one can
deny that there are disquieting sympt of i and unrest, but are
these pecaliar to India alone?! We must maintain a proper perspective of these
phenomena. Look round the world and see if there are not identical symptoms
wherever vou cast vour eyes. They are the swell after a great storm, the after-
math of a great npheavel. And consider, I pray you the tale of ordered pro-
gress which I have unfolded to you this morning. There are high j.rices, but
the rise in lodia is small as compared with those prevailing elsewhere. There
are financial problems, which cause us anxiety, but, as I have indicatad, we are
returning to normality at a pace greatly in advance of the rest of the world.
We heve removed all restrictions on the flow inwards and outwards of the pre-
cions metals, and we heve a metallic backing to our note issue which would
be the envy of every other country. In Industry we have a conntry unravaged
by war with vast potentialities only waiting development, and despite all the
pre-occupations of the war and the aftermath of war, we have laid the founda-
tions for this development. On our frontiers we hope, and I put it no higher,
that we have a policy which will make for enduring pesce.” In pelitics we mnst
admit, slas! but it is an admission that does not differentiate us from the rest
of the world, there are harsh utterances and much bitterness, bui here again
within a year of the armistice we had inaugurated a Reformed Constitution
which gives great scope for personal activities and introduces Indians to a pro-
gressive measure of real co-operation and responsibility.

*“There are three great virtues, which have won the world's acknowledg-
ment, faith, hope and charity, of which three the greatest is charity.

““Faith we must all have in the boundless possibilities of this great land.
And surely, if we have faith, we must have hope, bope for what is to %rome, hope
for the reaiisation of those aspirations, which find their first fruits in the new
Constitution.

‘‘But charity the greatest of the three! Is not charity the one thing need-
ful to-day!_ Without it 2ll our doings are nothiug worth. With it w. can face
the future in the sure and certain knowledge that our efforts will not be in vain.”

STATEMENTS LAID ON THE TABLE.

The Hon'ble Mr. Skafi:— My Lord, 1 Iay on the table a State-
mt;;hgn%g t:); ts made to institutions for the instruction of the blind,
umb which was promisedt in reply to a question asked by the Hon'bl

Mr. Patel on the 23rd- Pebruary 1920.” hid que v e *
The Hon'’ble Sir William Vincent :—* My Lord, I lay on the
table a Statement} showing the number of appointments in the Judicial Branch

of the Provincial Civil Service in ], which was promised§ in reply to a
%ﬁon asked by the Hon'ble Nawah Saiyad Nawab Ali Chaudh\:? oyn the
nd March 1920.” :
® Pide Appendis 4.
+ ¥ide pogn 811 of Cornel) Frocosdings of 39rd Fobruary, 1920.
. 3 Botisciudelis thee Precusdings.

§ Vide page 162 of Cowncil Proceadings of 2252 Mareh, 1920.
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QUESTIONS AND ANSWERS.

& d‘l'he Hon'ble Maharaja Sir Manindra Chandra Nandi 12oex
asked :—

3. “(«) Are Government eonsidering the desirability of again taking action Fiagssen
under the Cotton Cloth Act, 1918, and supplying standard cloth as a tempo-
raxy relief to the poorer people *
(1) Have (tovernment received any communication from the Government
of Bengal, or any other local Government, regarding the matter *
(¢) Avs Government aware of a strong demand in the country for standard
cloth of a oheup variety *

"I'he Hon’ble Sir Georgz Barnes replied :—

“ (a), (b) and (¢). In Marci last the Chief Commissioner of Assam applied
for a further supply of standard cloth aud, thanks to the co-operation of a
number of firms in Bombay, arrangements were made to send 150 bales to the
province. The Cotton Cloth Act is still in force and its provisions can at
any time again Le brought into operation. The Government of India, however,
do not think that they would he justified in resuming operations under the
Act until the necessity for this course has been clearly established by a wide-
read demand for standard cloth from the different provinces. At present

there is no evidence of any such widespread demand. No Local Government .-
other than that of Assam has addressed the Government. of India on'the
subject.” N

LeaThé Hon'ble Maharaja.Sir Manindra ‘Chandra
asked :— ) ’ .
. 2.« What progress has been made in the different provinces in regard - to gressa-
the organisation of Industries under State patronage ? Ganziem

" pATURRES
The Hon'ble Sir Thomas Holland replied :—

“The attention of the Hon’ble Maharaja is invited o the annual reports of
provincial Industries Departments, copies of which will be laid on the table if
0 desired. The Government of India have no information other than  that
contained in those reports.” . )

. The Hon'ble Maharaja Sir Manindra Chandra Napdi
asked :— .. .

* 8. # (o) Have the Government any official - information regarding the Sea--Tas sea-
men’s Conference at Genoa, at which certain claims were put forward on behalf Faeasee *at
of Indian seamen? - . . Gas

(8) If so, will Governmeut be pleased to make a statement thereanent?

(¢) How do the status and emoluments enjoyed by Indian seamen in the
mercantile marine, generally compare with those enjored by men of other
nationalities employed in similar work *

(d) What recognition has been made of the services of the Indian seamen
during the war, and what relief has heen given by Government to families of
Indian seamen who met their death while on war service or to those who were
disabled during the war? )

(¢) What are the prescut methods of recruitment of Indian seamen and

what facilities are provided by Government for their training ? *

andi
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The Hon'ble Sir George Barnes replied -

“(¢) and (). ‘The attontion of the Hon'ble Member in dirccted to the -
Press Communigué which was issued on the 25th May last of which I should
be very slad to seud him o copy if he so desires. No officinl report of the
proceedings of the Seamen's Conference has yei been reocived, but the
Government of Tndia lay on the table a copy® of the questiounaire and of their
reply thereto, as finally revised by their delegates in cousultation with the dele-
gates of the employers and of the workpeaple.

{¢) Tae Government of Iudia have no informatiou ou the sabject.

(d) Members of the Indian mercaciile marine who serve! at sea for not
less than six months during the period from 4th August 1914 to 11th Novem-
ber 1918, arc eligible for the British war medal. Peusions have been granted
to Indian seamen disgbled threagh the war and io the families of Indiun
gsamen who lost their live: threugh hestile wiion or died during internment
in enemy couuntries.

{e) The methods of recruitment ¢f Indian seamen ave explained briefly in
* the Goverument of Irndia's reply to t):2 guestionnaire. No special arrangemeats
are at prosent made by the Government of Indie for the truinivg of Indian
seamen.”

The Hon’ble Mr. Srinivass Sastri asked :—

4, - Have Government issued or do they propose to issue instructions, in con-
nection with the forthcoming Census, for carrying out the purpose of the fol-
lowing resolution which was cartied ix the Legislative Council of the Punjal
ai the instance of the Hon'ble Mr. Fazl-i-Hussain and printed in the Punjab
Gazette, dated May 14th, 1920—

< Thie Coupoi! recommezés to Hie Horour the Licutenant-Goveroor that in the next
Cesus-takirg of 1921, provision be rade for tie preparation of tables of boys and girls of
echocl-g~ing age in each village and ir each towr to heip in the matter of developing primary
edacation ic the Panjab’? "

The Eon'ble Mr. Shafi replied : —

*'The Government of India have considered the recommendations contain-
ed in the Resolution alluded to along with other reconunendati ived in
connection with the Age Tables of the Census.  The proposal to tabulate the
actual age of boys and girls of school-going age in each town and village could
kardly be confined to one provines, end as the compulsory age in the‘?rimary
Education Acts differs in different Previnces the effect of the proposal would
be that the eensus sorting offices would have to take out and late for each
town and village the actnal ages returned of children of each year from 6 to
15, which are under the present system included in the age groups & to 9, 10
t0 14 and 15 to 20. - Even if suck tables were otherwise matisfactory they would
ohviously have only an ephemeral value.

The extreme inaccuracy of the individual age returns, as given by the
enumerators in India ir the comeus schedules, has formed the subject of
comment in every Cemsus Report. In the case of figures compiled in age
groups for large areas the effect of this inaccuracy is to some extent miti
by the law of averages, but even in the Imperial Census Tables for units as
large as districts and cities the statistics are not sufficiently satistactory to
permit of anything more than rough deductions as to the general age consti-
tution of the population, until they have gone through an elaborate statistical

® ¥Vide Appendiz R.
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w.D. Waghm ; 8ir George Barnes.)

process of graduation. The Government of India think that detailed age
tables of tho kind proposed,” based .on figures:obtained under the - present
conditions of census enumeration in India would form an unstable, if not a
dangerous, foundation for any practical measures,.and that the-very . consider-
able additional labowr and expense involved by the proposal would not be
justified by the value of the results obtained. ’ o :

It may be added that mainly for purposes” in"connection with the vital
statistics prepared by the Sanitary Department the Government of India
propose to give to Leocal Governments discretion to have prepared in the .
Census offices tables showing the population of tahsils and towns in age groups °
which will include the groups 5-10 and 10-15. Beyond this the Government
of India do not themselves think it advantageous :to go; but the original
census schediiles will remain in {he hands of the local authorities and wiil be
available for any further analysis of the entries: that may. be locally required
and can be locally undertaken.” .

The Hon’ble Mr. Srinivasa Sastri aﬁkéd =

. 5. “Will Government be pleased to statc the information in their posses-

sion calculated to show the improvement made in the. conditions of travel on MR Teua,
railways of third class passengers referredto in the circulars of the . Railway f,":ﬁ'.:"
Board No. 552-T.-17, dated Simla, 23rd January and 23rd August 19187*  ~ °* e

"The Hon'ble Colonel W. D. Wa.ghorn replied :—

“It is not possible to give in any detail the information asked for by the-
Hon'ble Member. The Railway Board’s circulars to-which the Hon'ble Member
refers were issued with the object of impressing on railways the need for'giving
“‘constant  attention to the comfort and.convenience of third class passengers,
‘and detailed replies from railways were:not ¢alled-for, -:Government Inspectors’ i
of Railways were advised to pay special attention to the different points referred ~ - =
to in the eirculars when submitting their inspection reports. It is believed,
however, that considerable minor improvements have been made on various
systems in the directions indicated in the circulass under reference, and the
aftention of Agents has again more recently been called to the necessity for

improving matters in regard to the comfort of third class passengers. ”
The Hon’ble Mr. Srinivasa Sastri asked:—

6. “Do Government propose to move the Seci'étary of State for India for
getting the Colonial Office to appoint a Commission to-inquire into the orilgin Rlota 7 PUL
of the recent riots in Fiji and the measures that weré taken to quell them ?”

The Hon’ble Sir George Barnes replied:—

«In view of the very detailed account of the. recent riots given in the
déspatch: of the Governor of Fiji, dated the 12th March last, which was
published in the Gazette of India of the 17th July, the Government of India do
not think that they would be justified in moving the Secretary.of State as
suggested by the Hon'ble Member.™

The Hon'ble Mr. Srinivasa Sastri asked :—
7. (a) Is flogging resorted to as a punishment in the Indian Army ? . "

(%) Do Government propose to consider the question of abolishing ‘&:_?‘-'-'
flogging as a punishment in the Indian Army ? "
270LD 5
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[Hie Excellency the Commander-in-Chief ; [20re Aveust, 1920.]
Mr. Kamini Kumar Chanda ; Colonel
W.D. Waghors.)

His Excellency the Commander-in-Chief replied :—

“(a) Yes.
(3) The answer isin the affirmative.”

The Hon'ble Mr. Kamini Kumar Chanda asked :—

8. “{a) Isit true that the Beugali Regiment is o be disbanded ?

(8) In case itis in contemplation to do so, d» Government propose to take
into their confidence the public men of Bengal connected with the movement

o

before finally srriving at any decision ¥
His Excellency the Corumander-in-Chief replied :—

“{c) The answer is in the afiirmative. Orders for the disbandmentjof the
49th Bengalis were issued on the 4th June 1920.

(&) Iz view of the reply to () thic peint does no* now arise. The attention
of the Hon'ble Member is however invited to the official statement which was
ublished by Mr. Surendranath Banerjea in the Calcutta papers on the 20th
? uly. in which it was announced that the cadre of the 49th Bengalis would
be maintained until further orders, with a view to providing a connect-
ing link between the Begular Bengali Batialion and any Territorial Bengali
Battalion which may be formed shouid the Indian Territorial Force scheme
materialise.”

The Hon'ble Mr. Kamini Kumar Chanda asked :—

9. “(a) Will Government enumerate the railway accidents and collisions
attended with loss of lives or injuries to persons which have taken place in
1919 and 1920, with a list of the casualties in each case ?

() What were the casualties in the recent railway collision near Morada-
bad (the Mewa-Newada railway collision) ?

{c) Are Government aware that the estimate of casuslties made in the
Government communique is alleged to be wholly inadequate according to non-
official information, which puts the number of persons killed at 400 at least ?

(d) Was there any non-official on the joint committece of inquiry about
the collision ?

(e) Do Government propose to appoint some non-officials to ruch come
mittees in future and to provide for full inquiries being made ? *

The Hon'ble Colonel W. D. Waghorn replied :—

“(a) The Hon'ble Member is referred to the statement® placed on the
table by 8ir Arthur Anderson in answer to a question asked by the Hon'ble Mr.
Sachchidananda BSinha on the 25th September 1919, giving particulars of
serious accidents involving loss of life or injury to passengers which occurred
up to 1st September in that year. A similar statementt giving information
regarding accidents which occurred hetween 2nd September 1919 and June
1920 is placed on the table.

(6) and (c). The most careful search at the scene of the Moradabad acci-
dent and subsequent enquiry showed that the number killed could not have
etceeded 45. The nnm‘i»er injured was 69, and this figure includes many with
injuries of a trivial nature.

4 7 yagm 807 snd 68 of Counel Proceiing o 2 Suplamber, 1913,
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[20tr Aveust, 1920.] [Colonel . D. ¥aghorn; Br. Rumini
Kumar Chande ; Sir TWilliasn Marris.)

(@) and (¢). Inall cases -of accidents involving loss, danger or injury
notice of the enquiry is sent to the District Magistrate and to the Senior
Government Inspector, hoth -of whom attend the enquiry if the ‘importance
of the case requires it. A representative of the Police Department also
attends as a rule. The regulations further provide for an independent inves-
tigation Ly the Civil authorities when such a course is considered necessary.
In this way the interests of the public seem to Le fully protected, and the
Government see no reason for a change of practice.”

The Hon'ble Mr. Kamini Kumar Chande. asked :— B

10. “ (a) Is it the policy or intention of Government that persons holding giecstea to
the views of the Indian National Congress should not be ‘elected to the fwiestsia
Legislative Councils under the Reforms * . Sonene,

. (b) Has any circular heen issued by the Government of India to this Reforms.

effect 7

(¢} Is it a fact that the Bombay Government has issued such a circular ¥

(d) Has any other Provincial Government issned any similar circular ?

- (¢) If the answer to (¢) be in the affirmative, was the circular issued with

the knowledge or approval of the Government of India or in accordance with
their policy or under their instructions ? If not, do the Government of India
propose to ask the” Government of Bombay to withdraw the circular and to
make it known to the public that it was not approved or sanctioned by them ?*

The Hon'ble Sir William Marris replied :—

*No such circular has been issued by the Government of India or by any
local ' Government. As the Hon’ble Member is aware the Government Lave
always scrupulously refrained from any interference,- direct or. indirect, - with
the elections {o. the legislative councils ; and they are unable to imagine what
has led the Hon’ble Member to suppose. that they ‘had altered, or contemplated
altering, their policy in this matter.” = - :

The Hon'ble Mr. Kamini Kumar Chanda:—“As a supple-
mentary question, my Lord, is it a fact thatthe Bombay Government issued
such a cireular ? " .

The Hon'ble Sir William Marris:—“Ihave answered that
question, my Lord, I think.”

The Hon'ble Mr. Kamini Kumar Chanda asked :—

11. (a). With reference to the reply* given Ly the Hon'ble Sir Arthur sreamment
Anderson to my question put in the Council on the 8th March last about the fi g ™ei=
treatment of 4 1st class Indian lady passenger at Ujirpur Railway Station was Zposser -
any enquiry made in the matter ?- - . .Banway -

(5) What action, if any, has been taken by Government about the conduct
of the parties complained against ? * .

The Hon'ble Colonel W. D. Waghorn replied :—

« Full enquiry was made but all efforts to trace the passengers referred
to failed.”

The Hon’ble Mr. Kamini Kumar Chanda asked :—

12. “(a) Are the Defence of Indis Act and the rules thereunder still in gy, petense

force ? ) - ‘ of Tndin Att.
(4) When will they expire ?"

® Vide page 1113 of Councll Proceedings of 8th Maxch, 1920,
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Khan Sahid Shak Nwoa: Bhuttc;
Colonel 1. D. Waghorn.]

The Hon'ble Sir William Vincent replied : —~
¢ (a) The answer is in the affirmative.
(b) They will expire six months after the terminstion of the war,”

The Hon'ble Mr. Kanaini Kumar Chanda, asked:—

Incraass of  13. ““(a) Has the attention of Government been drawn to & public meeting
S5cpunt S of Government pensioners held under th.e presidency of Ar. H. W. B. Moreno
in the rooms of the Tudian Association in Calcutta on Gth May last which
passed a resolution asking for a 40 per cent increase of pensions with effect
from 1916 on acccunt of high prices ?
(6) Is it a fact that the Ceylon Covernment has granted an incrvuent of
25 per cent to all pensioners ¥
(c) Is it a fact that Imperial Scrvice pensioners have recently heen granted
increments ?
{d) Do Governinent proposc to coucider the question of granting similar
increments to other pensioners ™

The Hon'ble Mr. W. M, Hailey replied : —

(@) Yes.

(#) Tt is a fact that the Cerlon Government has granted temporary
increases to pensions. The percentage of increase ranges from 15 to 50 subject
te certain maxima.

(c) The reference is presumably to the revised pension rules recently
sanctioned, which provide for increased maximum limits. These rules were
devised with reference to existing and future conditions and not with s view
to giving relief to those who had already retired, though in pursuance of what
was considered to amount to a pledge given when memorisls on the subject
were first presented in 1913, their benefits were extended to those who
have retired since the 23rd July, 1913. The rulesare not, however, as seems to
be suggested by the Hon'ble Member, confined to the Imperial Services, bat
apply to all gazetted officers of any starding.

(d) The question whether it would be practicable to grant any relief to the
poorer classes of pensioners in view of the rise in the cost of living is at present
under consideration.”

The Hon'ble Kian Sahib Shah Nawas Bhutto asked :—

Tam; 14 “(d)Is it a fact that substantial increase in pay on account of high
f-'ﬁl" prices has been given to the temporary engineers in the Public Works Depart-
ment but not to such engineers on Railways ?

() Will Government state the reason for this differcnoe *

(¢) Is it a fact that temporary engineers on Railways are continued as
temporary indefinitely *

(d) Do Government proposc to consider the question of making these
temporary engineers permanent after approved service for 5 years# ™

The Hon'ble Colonel W. D. Waghorn replied : —

“(a) and (5). A substantial increase of pay on account of hi ];:lhw has
recently been given to temporary enginel:z on State lhilnhy?w effect



QUESTIONS AND ANSWERS; THE iNDIAN LIMITAVION AND 21
CODE OT CIVIL PROCEDURE (AMENDMENT) BILL.

’
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from the 1st January 1020. Only in'a very few cases where it was considered
that the engincers where already in receipt of pay commensurate with their
qualifications was no increase granted.

(c) 1t is a fact that a certain number of temporary engineers on State
Railways have been employed from year to year for long periods. In most
cases such officers are permitted.-to subscribe to the Railway Provident Fund
and are given the henefit of the leave rules.

(d) The answer is in the negative. The qualifications of temporary en-
gineers are not as a rule such as would have obtained for them an appointment
on the permanent establishment, and it would therefore be unfair to tie_ perma-
nent establishment to appoint such engineers to that establishment.

The question of ai.'bolishing the temporary engineer establishment, as at
present constituted, is under consideration.”

The Hon'ble Mr. G. S. Khaparde asked :—

15. ““(a) Has it come to the knowledge of Government that about a thou- Zazshier of
sand cows and agricultural cattle are slaughtered every day at Saugor in the fqagerte
Central Provinces ?- Frevinsen.

~ (8) Is it a fact that a Tanning and Trading - Company is proposed to be
started at Saugor with the approval, and under the patronage of, the Local
Government?  ~  x. T T i - ) o .

“(¢) 1f the answers to (2) and (b) be in the affirmative, do the Government
of India propose to take steps to prevent such slaughter and’ discourage the
establishment of the said Tanning and Trading Company '

The Hon'ble Rao Babadur B. N. Sarma replied:—

* Information on the points mentioned in parts (a) and (3) of the question
should .be sought in'the Central Provinces Legislative Council. With
reference to part (c) the Government of India do not propose to interfere with
the discretion of the local Administration.”

Tue Hon’ble Mr. G. S. Khaparde :—* I propose to put 2 supple-
mentary question ~Has the Government of India any policy on this subject ?”

The Hon'ble Rao Bahadur B. N. Sarma :—“I should like
notice of the question.” :

THE INDIAN LIMITATION AND CODE OF CIVIL
PROCEDURE (AMENDMENT) BILL.
The Hon'ble Sir William Vincent:—“My Lord, I move for 1% &

Jeave to introduce a Bill further to amend the Indian Limitation Act, 1908, and
the Code of Civil Procedure, 1908. .

270LD 6



22 THE INDIAN LIMITATION AND CODE OF CIVIL PROCEDURE
(AMENDMENY) BILT; THE INDIAN MOTOR VEHICLES
{AMENDMENT) BILL.

[Sir Tillium Fincent.) {207 Aveust, 1020.)

¢ This Bill is intended mainly to reduce the delays which have ocourred in
Privy Council appeals. 1t affects other cases in certain respects also. The
question of these deleys in the Privy. Council has exercised the minds of the
Secretary of State, the Government of India and their Lordships of the
Judicial Comuittee for some vears. On many eccasions the Privy Council
have eriticised the want of expedition in these appeals with great severity, at
times they have become almost plaintive about this. To anyone who has any
knowledge of ihe time that is taken b&fore such appeals are heard, these com-
plaints must appear well founded. 1 have two cases here which may interest
the Council. One is a case insiiteied in 1905 in which a deeree was passed by
the subordinate Judge in 1906, by the High Court in 1909, and the appeal was
decided in the Privy Council in 1916, that is aftcr a délay of 7 years. T have
another case here—but T do not wish to detain the Couneil with all the details —
in which it took 5 vears - gel the vrivted recards to the Privy Counei’. These
are exceptional casc: but the system i= clem]y in need of modifieation. Oune
great canse of delay is the printing of the paper books, and here I wish to
acknowledge the assistance we have received from the various High Courts who
hare taken steps to cxpedite this proeess.  But this action is not sufficient, and
T oughi io say that & recent Order of His Mejesty in Council authorises the
High Courts 1o insist upon the spe®dy prosecution of appeals. The Order will
come into forec on 1st January 1921, but before it comes into force it is Bssential
to cnact the present legislation which is in part intended to supplement that
Order. The first imporiant change in the law. for which the Bill provides,
is & rcduetion of the period within which a person must apply for leave to
appeal to the Privy Council. Those whe are iuterSsted in the subject may
compare the Bill with rule 1 of the new Order in Council as published. Tt is
proposed to reduce the time prescribed from 6 months to 90 days. It is also
proposed to reduce the period within which the security for costs shall be fur-
nished from 6 months to 90 days, but this period may be extendftd by the Court
to 150 days. Further, appellants will be compelled to furnish sccurity in cash
or in Government securities, though the court may. if it thinks fit, in excep-
tioral casis, allow the litigant fo furnisk sweurity of a differcnt charactér.
A third reduction in a period of limitation is provided for, and, this is the
period allowed for the substitntion of parties, which is also reduced from 6
months to 90 days. This change will affeet the procedure in gll cases, and not
only in Privy Council Appeals. Another clausc of the Bill provides for sei-
vice of notice on the representstives of deceased parties who have not appeared,
by publication in the pupers, that is, by advertiscments. Clause 5 is merely
consequential on the previons clause and is very similar to seetion 23 of the
Judicial Committee Act of 1833. The whole subject is, bowever, very technical.
1 do not wish to detain the Council ; I will merely ask for leave to introduce
thg Bill. I intend at a later detc to move that it be passed if it meets with no
Bevere opposition.

The motion was put and agreed to.

The Hon'ble Sir William Vincent :—* My Lord, | introduee
the Bill and move that the Bill, together with th% Statement of Objects and
Reasons relating thereto, be published in the Gazette of India in English.*’

The motion was put and agried to.

- ’

THE INDIAN MOTOR VEHICLES (AMENDMENT)
BILL.

1swrx. . The Hon'ble 8ir William Vinoent:—“My Lord, I move for
leave to introduce a Bill further to amend the Indian Motor Volicles Act, 1914.



THE INDIAN MOTOR VEHICLES (AMENDMENT);BILL; THE 23
INDIAN RIFLES BILL.

[2011 Avevusr, 1920.) [Sir TWilliam Finceat.)

‘“ This is a very simple Bill. Under seclion 11 of the present Motor
Vehicles Act, the Local Government has power to prescribe the authority by
which certain licenses under the Act shall be given. Under section 18 Local
Gover ts can pend these li , and criminal courts have similar
powers subject to a definite limitation. With the great growth of motor traffic
in this country, and the increase in the number of motors, accidents have become
very common, especially in the larger towns. When drivers guilty of negligence
are prosecuted, it is found that courts mercly infiiet small fines which in no way
meet the necessities of the case by being a sufficient deterrent to prevent a
repetition of the negligence. What is required is a more effective and expedi-
tious procedure in the matter of the suspersion of licenses of reckless drivers
as this is the only suitable punishment in &ny case. Tt is proposed, therefore,
in this Bill that Local Gov ernmcnts shall be empowered to prescribe the au-
thorities by which li y be ded or cancelled. It docs not follow
that the authority should ﬂl\\'avs be the same throughout the whole of the pro-
vince ; different authorities may be appointed in different parts. Further, I
may say that these licensing authorities have at present power to refuse to
renew licenses, and the addition of powers to suspend licenses is no very great
increase in their authority. It is also urgently necessary in the interests of
public safety that these additional powers should be granted.”

The motion was put and agreed to

The Hon’ble Sir William Vincent :--“My Lord, I introduce
the Bill, and move that the Bill, together with the Statement of Objects and
Reasons relating thereto, be published in the Gazette of India in English.”’

The motion was put and agreed to.

THE INDIAN RIFLES BILL.

The Hon'ble Sir William Vincent :— My Lord, I move for 18! rx.
leave-to introduce a Bill to provide for the better dlsclplme of Police-officers en-
rolled in Military Police or Rifle Battalions. This is another non-controversial
measure. Certain Military Police are at present subject to discipline and
penalties when serving in the province in which -they are enro]led, and
these penalties are imposed by virtne of Prcvincial Acts, but the provisions
of these Acts are not npphcable to them when they have to serve outside the
province in which the law is cnacted. Military Police have frequently to be
employed outside their provineg, and it is thercfore necessary to validate those
provisions of the law which impose upon them these dlcxphnary measnres
and penalties when serving outside the province in which they are enrolled and
this is the intention of the Bill under consideration.’’

"The motion was put and agreed to.

The Hon'ble Sir William Vincent:—My Lord, I introduce
the Bill and move that the Bill, together with the Statement of Objects and
Reasons relating thereto, be pubhshed in the Gazette of India in English.”

_ The motion was put and agreed to.
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24 THE CODE OF CIVIL PROCEDURE (AMENDMEXNT) BILL ; THE
NEGOTIABLE INSTRUMENTS (AMENDMENT) BILL.

[§ir Wiltiam Tincent; Sir George T:0tu Aveusy, 1920.)
Barnes.)
THE CODE OF CIVIL PROCERPURE (AMENDMENT)
BILL.

The Hon'ble Sir William Vincent:—*My Lord, I move for
leave to introduce a Bill further to amend the Code of Civil Procedure, 1908. This
is another Bill intended to reduce delays in civil cases, but it does not relate
to cases before the Privy Council ; it relates to civil conrts generally. The
Code at present provides for dismissal of suits where a summons on &
defendsnt is returned unserved and the plaintiff fails to apply for a fresh
issue of process within a year. The Bombay Governmént, at the instance,
I believe, of the Bombay High Court, pointed out that this procedure meant .
& great deal of delay in disposing of casés. We proposed therefore to reduce
the period, and we took the opiuion of other local Governments and High Courts
in the matter. There is a gencrel conccusus of cpinion that the period may
safely be reduced to three months. Hor’ble Members will also see that this
Bill goes a little further than the present law in anothgr respect, namely, in
providing that the Court shall reake an order that the snit be dismissed unless
it is satisfied as to certair facts, in wkhich case it max extend the period. Under
he present law the court has absolute discretion whether to dismiss a :uit or
not, in the circumstances already explained.”’

The motion was pui and agreed to.

The Hon’ble Sir William Vincent :—“My Lord, I introduce the
Bill, and move that the Bill, together with the Statement of Objects and
Reasons relating thereto, be published in the Gazette of India in English.””

The motion was put and agreed to.

THE NEGOTIABLE INSTRUMENTS (AMENDMENT)
BILL.

The Hon'ble Sir George Barnes :—*“ My Lord, I beg to move
for leave to introduce a Bill further to amend “the l\c‘olnble Instru-
ments Act, 1881

“ The object of this little Bill is simply to remedy an omission in the Nego-
tiable Instruments Aet of 1881. This Act was pnsed mt Dbefore the English
Act of 1882 and does not include the very that delay in
presentment of & Bill of Exchange for payméut u excued if the delay is
caused by certain circumstances beyond the control of the holder. The object
olthuBﬂ]utorepurthugnponapermnnent basis. I say on a permanent
basis because, as this Council knows, there is in force at the present time a
piece of War legislation which provides for uus of delay due to war ésuses,
but this Act is limited to war causes and will lapse six months after the official
tgrmination of the war.

+ The Bill was referred to Local Governments and to all the Chambers of
Commerce, and has reeeived approval from cvery corner.
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INDIAN PASSPORTS BILL; THE IMPERIAL BANK OF
INDIA BILL, -

[201u Avcusy, 1920.] [Sér George Barnes ; Mr. H. R. . Dobbe ;
Mr. W. M. Hailey.)

“ I-beg to move for leave to introduce the Bill.”
The motion was put and agreed to.

. The Hon’ble Sir George Barnes:—“My Lord, I beg {o intro-

duqe the Bill, and to move that the Fill, together with the Statgment of

gbjeltizstz ?'nd Beasons relating thereto, bu published ju the Gazette of India in
nglish.

The motion was put and agreed to.

THE INDIAN PASSPORTS.BILL.

The Hon'ble Mr. H. R. C. Dobbs :—* My Lord, I rise to movethat 1237 #x.
the Indian Passport Bill be referred to a Select Committee. Leave to intro-
duce this Bill was given in the Delhi session in February last, but thg further
consideration of the Bill was postponed until the present session, mainly on
the ground that we did not possess at that time full information regarding the
intentions of other countries in the matter of passports after the end.of the
war. It is now my duty to commend to the acceptunce of this Council the
rinciples of the Bill. I understand from the speeches made by certain Hon’ble
i[imbers -ou the occasion of the introduction of the Bill that the main principle
that (overnment should have power to exclude mischievons persons from India
is generally accepted. I need not therefore dilate upon this point. It is evi-
dent that in the present state of the world an ordered society like ours must
have thie means of protecting itself against the insidious and hostilg elements
which ‘éVerywhere abound. All States including our Colonies do utilise the
passpoit eystem and it would be unwise for India to deprive herself of such
8 weapon, especially as it is most valuable for the purposes of securing reci-
progity, from other States. g
¢ There are many points of detail which inay possibly be raisgd in debate,
but it would seem more convenient to leave these for consideration in the Select
Committee. - ’
t 4T now beg, My Lord, to move that this Bill be referred to 2 Select Com-
mittee consisting of the Hon’ble Sir George Lowndes, the Hon’ble Sir William
Vincent, the Hon’ble Mr. H. McPherson, the Hon’ble Mr. L. F. Morshead,
the Hon'ble Mr. Suréendra Nath Banerjea, the Hon’ble Mr. Ebrahim Haroon
Jaffer, the Hon'ble Sir Zulfikar Ali Khan, the Hon’ble Mr. Srinivasa Sastri,
the Hon’ble Raja Sir Rampal Singh, the Hon’ble Mr. Sachchidananda Sinha
and myself.” -
The motion was put and agreed to. i

D e ]
THE IMPERIAL BANK OF INDIA BILL.

The Hon'ble Mr. W. M. Hailey :—My Lord, as the Council is 1240 ra.
aware, eertain vacancies have occurred in the Select Comnnttei appointed to
consider. the Bill relating to an Imperial Bank for India. .We have lost the
services of the Hon'ble Mr. Sarma, the Hon’ble Rai Sita Nath Ray Bahadur,
the Hon'ble Sir Fazulbhoy Currimbhoy, the Hon *ble Mr. Cook and the Hon'ble
Mr. Crum, and I now beg to move that in place of these gentlemen the following
names be substituted, the Hon‘ble Mr. Banerjea, the Hon'ble Mr. Nathmal,
the Hon'ble Mr. Murray, the Hon'ble Mr. Gubbay and the Hon'ble Mr. Tata.” ; A

* The motion was put ang agreed 1o,
270LD 7
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THE INDIAN ELECTIONS OFFENCES AND
INQUIRIES BILL.

The Hon’ble Sir William Vincent:--“My Lord, I beg to
introduce the Bill to provide for the punishment of malpractices in connection
with elections and to make further provision for the conduct of inquiries in re-
gard to disputed elections to legislutive bodies constituted under the Govern-
ment of India Act.

¢ As this Bill has alveady bieen published in the Gazette, it is not necessary
for me to ask for the lcave of the Council to introduce it. 1 shall before 1 sit
down move that the Bill be referred to a Scleet Committee, but before I do so
I am afraid I shall bave to detnin the Council for a short time in order to explaiu
the main provisions of the Bill, aud 1 hope Hon'ble Members will bear with me
in this matter. 1 am anxious uot to take up more time than is necessary aud I
will endeavour to deal with the matter as shortly as possible.

¢« The Council ar€ aware tkat rules for the elcction of Membars of the Legis-
lative Assembly and Councils huve been framed under the Govermment of India
Act, and that these roles Lave received the approval of Parliament. Uuder
these rales, - owever, which arc not subjéet to alteration Ly this Couneil it is
impossible in the first place to make any corrupt practice a crimiual offence, or
to vest Commissioners appointed fo enquire into election petitions with the
requisite authority necessary to enable them to earry out their enquirics effec-
tively, and tbe Bill which I am now introducing is framéd to mect both these
defects. 1t falls, therefore, naturally into two parts. Now, if Hou'ble Mem-
bers will refer to the Statement of Objects and Reasons for one moment they
will see the reasons for the first part of the Bill which penalizes corrupt prac-
tices. The Report of the Joint Sclect Cunmittee on the Government of India
Act made the following recommendations ou this point. They said that they
themselves were firmly convinced that a complete and stringent Corrupt Practices
Act should be brought into operation before the first election to the Legislative
Councils; and it is in obedience to that mandatg, if I may call it so, that the
Government have now framed tuc first part of the present Bill which 1 will

* explain in greater detail luter. The Council will see, however, that it procceds

beyond Council elections and deals with all elections to all public bodiga. The
reason for this is that in the opizion of the Government of India, there is mo
differcnce in the moral turpitude of corrupt practices, whether they are com-
mitted in regard to election to a local body or in regard to election to a Council,
and uniformity in the law on such a subjéct is very desirable.

¢« Part II deals mainly with the vesting of adequate powers in Commis-
sioners appointed to hear elcction petitious. 1 am afraid I shall have to go iuto
a little more detail as regards sowc of the cl of Part I, however, b
they are of very great importance, or will be of greater importance to many
Honble Members here who may seck clection to the new Councils. .

¢ Clause 2 (1) merely includes in the definition of the term ¢ public servants *
officers who have oficial duties to perform in counection with elections and I
hope Council will agree that they should bave the same privileges and obliga-
tions as other public servants. 1 refer in particular here to Chapters IX and X
of the Indian Penial Code.

¢ Clause 2 (2) of thg Bill is more important and introduces a large number
of new sections into the Indian Penal Code. The first of these is clause 171-A
which defines the term * candidate.’ This definition is based largely on section
3 of the Corrupt Practices Act of 1583, e interpreted by subseqaeut judicial
decisions. It will be seen that ‘ candidate * includes a persou who, whén an
election is in contemplation, holds himsclf out ak a prospeetive candidatc ;
these words ¢ when an election is in contemplation * were adopted on the advicd
of an cminent English Counsel who, I belicve, is an acknowledged expert ou
eleetion law—Sir Hogh Fraser, K.C. When the Government of India wgre
considering the question of corrupt practices, they thought it advisable to
obtain’ the advice of the greatest expert they conld, and it is on his advice that
this definition is based. The question whether a man is u candidate for elec-
tion or not, and at what particolar time h@ becomes such a candidato is, how-
gver, peally ape of fast. When 2 man has beguu to. promots his owa elestign
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when he has started his electoral canpaigu it is obvious that Lie is a candidale
for election’; and this way often-be some time before a vacancy, has actually
occarred.

** In the same clause will be found a definition of the térm ¢ electoral right ’
which, by a drafting device, is made to include both the right to give a
vote or to stand as a candidate as well as the right to refrain from voting or not
to stand as a candidate.

‘¢ Clause 171-B defines bribery ’ and I ’unde;stand that it reproduces sub-
stantially the modern Einglish law. 1t will be noticed that a person who oifers,
or agrees to give, or who attempts to procure a bribe is dcémcd.to be guilty of
the offence of bribery. The term gratifieation ’ which is used in th1§ clause is
a term explained in the Indian Penal Code and the effect of using this term in
the Bill and inserting these new sections in {ke Code will be to attract the ex-
planation of that term given in the Code and judicial dcclsuiu las tlct»] lltj: mteagmg.

it Clauge 171-C defines the term ¢ undue influence ’ and I's hou ¢ to draw,
the nl'.ten:,lion of Hion’ble Members to the definition of the term in the rules ulml:h
have been approved by Parliament. The essential point is 'that. a voter should
be allowed complete freedom to vote as he wishes and that his discretion should
not.be fettered in exercising the privilege which has been given to him byftl}c
Reforms. A declaration of pmblic policy, promises (_Jf public .aczi:n orh‘1 :ni
arguments of any kind are, however, in né way prohibited by this clause i
is essential for the validity of elections that in the ultimate resort the freedom
of the elector should not be fettered, and that he should be allowed to vote as
he pleases. As an clector is not allowed to make any personal profit by the
exe?cise of his vote, so he is equally protected from fear of injury or intimida-
tion. Hon’ble Members will notice the reference in the section to spiritual in-
jury which is, 1 believe, again based on English law ; some Hon’ble Members
d 'l]ybe interes'ted also in comparing it with the provisions of section 508 of the
JEd"an Penal Code. I believe that most of the cases of threats of spiritual
injt:ry in the United Kingdom bave arisen in hela.?d. . o the
Cw Clause 171-D defines false p’ersf;lis%on 31]%7181%‘)&:!1& tgz :;cet:.:gv-? c?a  th
Eaglish Ballot Act of 1672 Clims};se %als? ersonation and undue influexioe:
which' provide punishments for bribery, false pe Sonation ond mdue infue:

[ - sets candidates from malicions defamal n , T think,
gll'zl‘;:%lyéo?ng;zl gtse]f to many membe::s of gus Cotqnlclllkc{to}s })ézggd 0(1;1:1;.;
> Practices Preventio; 3
tion 1 of the Corrupt and Ill.egal fon of Beopl Aot. 1075,
in i 3 4 of the Representation of Peop , 191
171-H again is taken from section 3 O o e Adh, 1028,
8 i failure to keep aceoun 5 1)

Sanse 111 }:lmtl]:}:si.:fcltn]:izonaof this clanse in our Bill was also recommended
o et anth ity, Sir Hugh Fraser, to whom I have referred. I do not
:l{int}]:ethhéfeh i: ‘;n)?trl:ii}g more ul; the first part of the Bill to which I néed draw

ttention. . . "
VB “ Part II of the Bill pis much simpler. Clausc 4 clc;:‘s"x::: 3ff gz?\i.illtg:i’t,aﬂg
clause 5 merely gives the oners the 3Rary F witnesses. oto. - Clanes

i i tion, enforcing thq attendance of wi €8, lau
:So d'slo‘ﬁs:ege?xi\lnpssipo;cs of the Indian Evidence Act, 1872, to eléact:lnc;n ?cqt\'m;:?
anadpglmise 7, following in part pro:;lso (¢th)e to :eicnt;ox;fSZ O(futzhs%a t 'pal & tll)u- >

i in i this character, bei rimin
Ao th‘:t i:ﬂ.onué:dll)zgiz:gmislﬁble merely on the ground that they are n.«;f
docp::;erne; or properly stamped. Clause 8 imposes certain ‘obhg:ihdolns Olllﬁ :ilts
oo to answer questions truly, but also contains a proviso Iw Rl;loes its
2 man from being asked to statg for whom he has voted and also prom._deh
& man P?mf cirtiﬁcate of indemnity to witnesses who give trme evi %e
gieuizzné l710a 11 and 12 merely provide for t};(‘; gppenranc;rg‘f'is}i)gl]t\:fs t.h)e"
& md 1 3 is a new
leaders and for the payment of costs. %nseoxls is lilty ot oavtain conrant
i f a different character. It penalises persons gui oy T
l“:c:ice: by disqualifying them for cortain offices. ﬁThe§ ma{ o::lt be t;ggot;n d
r ce of a | 3
3. magistrates and may not be elected to any ‘-; ttach fo andischarged msol-
i of these disqualifications now : :
believe that many imposEd in the case of persons guilty o
vents and that some of them are also impos&d further provision, pazlo,
malpractices under the English law, There js & further provision, name
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that a man whe has been convicted of an offence under clanses 171-E,
171-F or 171-G or has been disqualified from: voling for a period of five
vears is incapablc of being appointed or acting as a trustee of a public trust.
1 believe this to be new. It was oconsidered and, 1 understand, approved by
the advisory committee which assisted the Reforms Dopartment in preparing
the rules. In any case I think it is a provision which will appeal to most Mem-
bers of this Council

¢ T have now explained the main provisiens of the Bill and 1 have no doubt
that the geueral principle will be accepted by the Council. There are many
questions of detail which will have to be examined in the Select Cormittee. We
have had a nomber of suggestions from the Local Governments and from various
associations, and 1 ean assure the Council! that these will be very carefully cou-
sidered by the Select Committee. But 1 do not think that to the main princi-
ples of this Bill any Members of this Council can have any serious objection.

“ With Your Lordship's permission 1 would Like to add two new Members
to the Select Comrnittee. I have been asked by the on’ble Mr. Chanrda to add:
another non-official to the Committee, viz., Mr. Patel, aud I propose, with Your
Excellency’s permission, to do o, and at the sare time to add the name of Mr.
0O’Donnell. :

¢ T now move, my Lord, that the Bill be referred to a Select Committee con-
sisting of the Yon'hle Sir George Lowndes, the Hou'ble Sir Williora Marris,
the Hon'ble Mr. Muddiman, the Hon’ble Sardar Sundar Singh, the Hon’ble Mr.
Sastri, the Hon’ble Mr. Banerjea, the Hou'ble Mr. Haroon Jaffer, the Hon'ble
Mr. Sinha, the Hon'ble Mr. Allen, th¢ Hou'ble Mr. Hopkins, the Hon’ble Mr.
Patel, the Hon’ble Nr. O’Deunell and mysclf, with instractions to report on or
before the 9th September 1920.” .

The Hon'ble Makaraja’ Sir Manindra Chandra
Nandi:—“ My Lord, the present {Bill purports to supplement the
rules under the Government of India Act, and give effect to the recommendations
of the Parliamentary Joint Committee for the enactment of a stringent cor-
rupt practices legislation. I may be permiticd to say that I fully appreciate
the object which the Joint Committee had in view in recommending such a
measure. But let us be sur€ that in our anxiety for the maintenance of purity
at the elections, we do not fail to take preper account of our surrounding
cir The corresponding law in England and elsewhere has been
evolved throngh vears of practicc and experience, in an atmosphere far different
from ours. And an attempt to engraft its main features in India all at once,
is fraught with some amount of ritk. Representative institotions will be on
their trial in this country for some time to come. 1f they are to sucefed in the
end, they will have to overcome a good deal of prejudices and other serious
difficolties. The one test, therefore, which cvery well-wisher of the constitu-
tional reforms shouid apply in judging the merits of all such incidental rules
and legislative measures, is as to whether they would tend to make the reforins
a success. Abstract considerations, however, unesceptionable in themselves,
shonld not influence our judgment on such a practical question.

"4 My Lord, when I consider the present state of education in the country,
the grinding poverty of a vast majority of onr people, the imperfect appreciation
of our rights and obligations by them. and last, though not least, the efforts
in cBrtain quarters to belittle the ensuing coustitutional changes, I am some.’
times filled with apprehension as to how far the elections will appeal to the
popular constituencies and help their political education. If further obstacles
are created during the initial stages of this great experiment, one may well
nigh despair of its ultimate snccess. 1 should have thonght that the provisions
made in the rules under the Government of Indin Act in regard to corrupt
practices at elections, were sufficient for our présent purposes. If it were
found on some future date that they did not meel the requircments of the sitna-
4ion, and corruptian conld not be cheoked except with the aid of penal legisla-
$ion, theve wonld be {ime enough for adding to the provisigna of the Indiag
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Penal Code. Why anticipate evénts, and court failure of the larger object
which you desire to promote. So long as the people do not learn to value
their franchise for its own sake, such harsh legislation may scare them away
from the polling bootls, as from a trap laid for the confusion and ruin of the poor
and the unwary. If this is how it is likely to affect the uneducated masses,
the proposed legislation may place a powerfol wEapon in the hands of unscru-
pulous persons for black-mailing even the educated and the comparatively well-
to-do. It is to be remembered that the penal provisions would apply not only
to candidates for election, and voters, but to anybody who might have to do
anything with the elections in any way. And if the educated classés feel that
the best that they can do to keep out of harm’s way, is to give & wide berth
to the elections, the prospect cannot be said to be encouraging.

It may be said that the Bill would govern elections to local bodies as
well. I do not think a sufficiently strong case has been made out for such a
stringent meesure in their case. In any event, that is a gdestion of minor
importance, and should depend upon the decision i connection with the legis-
lative bodies.

“ My Lord, I venture to appeal to Your Excellency’s Government to re-
consider the matter and keep Part I of the Bill in abeyance. If, however, it
is not found feasible to do so, I would strongly urge that the offences relating
to elections should in no case be punishable with senteuces of imprisonment.’’

The Hon'ble Sir D. P. Sarbadhikari :— My Lord, I desire to 1.4z
give the Bill, which is next in importance only to the Beform Act and
the rules passed under it, warm support as it is mnecessary for effective
suceess of the Reform measures. I do not understand the somewhat cautiously,
worded expectation of the Hon’ble Sir William Vincent that the principles
of the Bill would not meet with serious objection in this Council and that
most of the Councillors would be with him so far. My Lord, being new to the
Council, I am not aware of its temper or its temperament ; but one should have
thought that his expectation in this regard need not have been so very cautious,
at least so far as the gencral principles are concerned, for no one can tolerate
corrupt practices. Before I come to the question of principles, or to some
details involving principles, if in order, I should like to say just one word
regarding some phases of the larger measures of Reform which His-Royal
Highness the Prince of Wales to the delight and benefit of India was to have
Rm;:e out to inaugurate and also to the high appointments preceding the

orms.”’ ’

The President:—“I think the Hon'ble Member must confine
himself to the subject under discussion, that is, the Corrupt Practices Bill
which is being introduced.” .

The Hon'ble Sir D. P. Sarbadhikari :—* I was not intending
to refer to anything excepting what may well be déemed to be aids a.ns
necessary safeguards in the interest of the Reform measures. Your Excel-
lency has already referred to some of them and I wish to accord entire support
to the sentiments which Your Excelleney uttered in your opening speech giving ~
expression to the keen and widespread sense of disappointment that the Prince
cannot come and according warm welcome to the Duke of Connaught.

‘¢ As regards the principles of the Bill they are, I believe, freely and frankly
accepted as necessary and Sir William need have pleaded no mandate in their
support. We recognise that if the Reforms are to have a real chance, safe-
guards like those that have been thought of in the Bill, following up the rules
passed by Parliament which are no longer open to discussion, are necessary.
The safeguards have to be ‘ complete ’ and ‘ stringent ’ and should precede
and not follow the Reforms aooordmg to the Joint Committee. One would
bave thonght therefore that criticism would be-only on details round which
theré may also be some questions of principles. We have the mature fruits
of deliberations of those who have been long tomed to representati
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.goevernment in their country in its different progressive phases and it would
xot be wise to disregard experience in the Lhome of representative government
i modern times. We are cricring upon a new era and all the precautions
that possibly ean be, should be taken in the interest of the measure itsolf and
those affected by it. A careful surgeon prepares his antiscpties -and his
ligatores in advance, not in a merciless spirit, but in order that no accidents
may spoil the chances of the treatment in hand. The Reforms are more or
less accepted in principle even by those who are yet unable to see eye to eve
with the majority and who think that much more should have been granted.
In their detached and in some cases hostile mood they should not be given
the chance of urging that the new Councils come into existence under cir-
cumstances and methods not ahove reproach or suspicion, though people should
vot he scared away. Those who will be charged with the carrving ont of
these measures should thewsalves come to the Couneil with clean hands and
clean records, suck as may make them worthy associates ih the greal canse
ahead.
 Coming to the question of details, on: is faced with some diffeulties, and
in regard to what 1 .ropose to say, 1 desire to make it quite clear that it is
in no spirit of hostility that I draw the attention of the Selec! Committee to
these points. Upon the sapposition that the principles.of the Bill are accepi-
able I desire to sec it complele, as the Joint Committec has indicated. After
2 very hurried examination of the Bill 1 do nat see complete onactment of
the provision shout safeguards sot out in paragraph 13 of the Statement of
Objects and Reasons, riz., that the prosecution shall not be except with the
ssnction of ihe Governor General or the Governor as the casc mayv be, which
is one of the most cssentisl of safeguards.”

The Hon'ble Sir William Vincent :—*“Itis in the Bill. Clause 8
{1) of the Biil covers the point. I only point this out fo save the Hou'blo
Member trouble.”

The Hon’ble Sir D. P. Sarbadhikari : —“I am glad, and thark-
fdl, my Lord, that the provision is there in this particular shape. It
could not have becn otherwise ; I did not realise that the enactment is there
and hope it is complete.

<« The Hon'ble the Mabaraja of Kasimbazaar has drawn attention to
‘the mixing up, as it were, of two parts of the question. The Statement of
Objects and Reasons makes it clear why it was necessary to have the first
part of the Bill, and also why with regard to elections for the Reform Councils
tie enactment in part II is necessary. But with regard to inclusion of ¢ public
bodies * and ‘ public anthorities,” in the penal clauses there-is room for doubt
and apprebension. Among the collection of opinions that was circulated, I
«do not find the Bengal collection. The collection of opinions from the Punjab
Government draws atiention 1o the fact that the time for examining the %ill
Thas been short. That criticism will probably not be permitted generally 1o
prevail, as expedition is v for the t of provisions ; but
may it not be, my Lord, that questions affecting ¢ public bodies * and ¢ publi
authorities * other than Reform Councils should stand over. Onec is not very
clear as to what the ¢ public bodies’ and ‘ public authorities ' are that
are to be affected. From Reforms Councils to village unions, any body may
come under the Bill and there may be good reasons for throwing the net as wide.
‘But the reasons have not been made quite clear. And one does not know for
‘example whether some of ‘the universities now coming into existence may
ot be excluded from the eategory of public bodies in time,

“‘ These are some of ihe questions that require elaborate and careful eon-
'sideration, .in this; partisnlar regard which I do not think has yet becn given.to
fthem. My Lord, I.am notin sympathy with apprchensions that have found ex-
‘pression that ‘becanse there is-a of black-mailing or abuse’the right

"
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thing should not be done. Tle Penal Code proudu for black-mailing and abuse
as well, and in this Bill we skonld provide all necessary safeguards. 1f we do
not always get adequate relief against abuse it is more our misfortune than the
fault of the law. That should not deter us from doing the right thing ir the light
«of past experience here and clsewhere. Forlunately, my Lord, past experience
in this country has not always been bad ; but it has been bad cnongh sometimes
and it is of {he utmost importance that every precaution should be taken. Con-
ceding that where powerful influences are at work a mere fine may not he
adequate ; one may have to consider the question of severe and deterrent punish-
ment. But too drastic measures may defeat their object. We have also to
differentiate, in other matters, particularly having regard to the sccial customs
of the country and the traditions of the people. In Bengal atiention has been
drawn by public bodies, bodies like the British Indian Association, the Indian
‘Association, the Marweri Association, the Council of the All-India Moderate Con-
ference, that at least for the present it will be wise to keep ont of the purview of
the law provisions about treating and entertaining. Treating and entertaining
is not the samc here &s it is in the country from where the model of these rules
comes and where it has been made penal only recently. We have our traditions,
we have our social eustom:s which require that hospitality should be freely given,
particularly to those who come from a distance and who may find it difficult to
procurc board and lodging in a strange-place. One can conceive of circom-
stances under which voters may have to be looked after during elcetion
times, withont the slightest improper motives. The provisions of the Bill are
quite large to give opportnuities for creating trouble even if these common
amenities are extended and the Hon'ble Maharaja of Kasimbazaar his rightly
voiced this apprebension. That is a matter which the Select Committee may
carefully take into consideration ; and if the Select Committee see their way to
exclude ‘treating and entertaining, at least for the time being, from our point
of view it would be a much needed improvement in the Bill.
““ T might be permitted to draw the attention of this Council to oue or two
matters which may improve the Bill.- In clause 171-A. (b) reference is only to
rsons standing or withdrawing as candidates or voting for candidates.
%eut there is a large class of people concerned in the nommahon ofa ca.nd.ldate
whom it will be wise to include. Withdrawal of
it may of course be enacted that withdrawal shall not be allowed to aficet the
nomination, still interference with nomination may well be safeguarded.
¢“ The same ohservations apply to clause 171-B. (2), wh@re the limitation is
only with regard to the voter and the candidate.

* Regarding clanse 171-C., neither ‘ interference ’ nor ‘ undug influence ’ is
defined. Though there may be the greatest possible difficulty in the way of defin-
ing these, there nmust be adequate safeguard against the smallest th_ngs being
deemed to amount to interference. I do not kmow whether canvassing, in any
shape personal or otherwise, may not come under the claunse as it stands. I am
sure many Hon’ble Members will be with me in thinking that it would be a
good thing if canvassing of all sorts could be really stopped. But enferprisc
should not be allowed to prevail while the honest candidnte-snﬁérs. If it can-
not be stopped, it must be considered whether canvassing such as is allowed in
other countries should be allowed to come under the provisions of clanse 171-C.
Thure may come under clause 171-C., sub-clause (2) another class of ban more
terrible now than divine displeasurc and spiritaal censure which enlightened and
progressive people are learning to survive. Social ban may operate to a larger
extent in deterring or inducing people, particularly in the villages where its
fear is still very strong.

¢ Coming te clause 171-G, while the candidate himself is protecr.ed, persous
in whom he is interested may alao be protected, for it is p one
mthont direct personal defamation. It is possible to damage one throngh one’s
mily.

‘* Coming to clause 171-H, pérmission of the candidate or his agent should
‘be covered. Clause 171-H, as it stands, may stop all propaganda work in the
interest of.any cause or partv repr!sented by auy partwnhr candidate, all work
of friends-of the.candidate, even and notices -of meetings
iy favonr of a particular candidate. I mm Le putting extreme cases but in
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framing these provisions oue has to be carefi] as far as possible, so that abuse of
Iaw may be minimised.

* With regard to clause 171-1, the provision relating to accounts, non-keep-
ing of accounts is punishable ; but provision with regard to false accounts has
net been made possibly because it is thought that the existing law ought to be
enough. If that is so, it may well be said that that applies to many of the pro-
visions in the Bill and that creation of new offences and thereby of fresk crimes
is not right.

*¢ Regarding provisions about public bodies in Parts I and IT of the Bill, my
Lord, I do not wish to say more than what 1 have already indicated, viz., that it
would be desirable for many reasons to keep local bodics and other public bodies
cut of the purview of the proposed law for the present. The Bill and the State-
ment of Objects and Rezsons uses the term ¢ Public Bodies * and ¢ Public Autbo-
rities * indiscriminately ; une sometimes finds n difficulty in realising what is
really intended to be covered. As regards clause 12 of Part IT it will be an
naprovemnant to allow cxe-ution of orders of fhe Commissioners for costs
through the civil courts not oniy where the person concerneu has a place of
residence, but also where Lie bas property. I a place of residence therc may
be very little property : whercas in the place of business therc may be very
good chauces of realisation. .

« draw attention to these matters, my Lord, to show ‘hat very careful
consideration of the whole situation in detail will be necessary ; and if in
taking these into consideration. the Seleci Committee is able to accept some
of the views I Lave ventured to place before this Council, the Bill from our
point of view will to a certaiu extent be an improvement.

‘ We are all looking forward to the success of the Reforins and it is up to
the people and their representatives on whose demand they came to sec that
thev are properlr safeguarded. 1 am sure that, in spite of what we may hear
row and sgain to the contrary the Reforms will suceeed ; otherwise more will
not come. They are, I fullv Lalisve, bourd tn sneceed. But we mnst s8¢ that
the Temple and its approaches are kept thoroughly clean, however much we nay
desire enlargement in time. The enemies of the scheme, for there are such,
must be given no handle for wrecking the Reformed Councils or pointing the
finger of scorn to unclean worshippars. It is, therefore, that I heartily support
the principles of the Biil and 1 trust that the views put forward will
help iz rem~ving some of the causes of discontent, which, as Your Excellency
r:obly said this morring. is the true, nav the ouly, way of ending strife.””

The Hon'ble Mr. Kamini Kumar Chanda:—* 3y Lord,
althongh my doctor has fortidden me to speak, 1 am afraid I must say one
word. 1 desire to offer m» graieful thanks to my Hon'ble friend Sir William
Vincent for accepting one of Iy nomirations to the Select Committec. I repeat
that I am specially grateful 15 him for Laving accepted Mr. Patel for service
on the Select Committee a3 sometime ago Mr. Patel and some of his colleagoes
in this Couneil were considered to be out of daurr s regards all matters nhout
the Reforms, which bar secms now to be remeved. Now that 1 am on my iegs
1 wish to say one word abont the speech of my Hon'ble friend Sir Deba Prusad
Sarbadhikari and about the clanse of the Bill which relates to undue influence
at elections. In sub-clause (2) of the Bill it says that whoever induces any
person to believe that he will be rendered the object of divine displeasurc or
of spiritual censure shall he deemed to interfere within the meaning of this
seetion. T Lave nothing to sav to that as far as it goes hut in the part of the
conntry from which I come and in parts of Bengal interierence ju the forn: of
threats of official displeasure will be more common and more potent, and will
have to be provided against. I have specific cases in mind when I say this.
1 know cases where the candidate and his {riends are telling the people that
tke candidate does not desire to stand but that he was being indaced by the
Divisional (ommissioner, or the Magistrate or sowe other high official. T wish
to guard myself against the supposition that I assume such allegations to be
truc, I believe that if enquiries were made they would very often be found to
be devoid of truth, but all the same the mischief is done and taking the oon-
ditions of the conntry into t T think the contingeney should be provided
sgninst. 1 wonld therefore urge for the consideration of the Counsil, the
Hon'ble the Home Member and the Government that something should be done
t~ provide against easer of that sort.””
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The Hon'ble 8ir Willlam Vincent :— My Lord, I'am grateful 1¥ ™

1o the pew Member, the Hor’ble Sir Deba Prasad Sarbadhikeri, for the support
he has given 1o the principle of the measure. It is exactly what I should have ex-
pected from a man of his education and position and from my past experience of
Lim in publio affairs. I regret that he is not on the Select Committée as he appears
to have such sdvanced vicws or the principles to which the Bill gives effect. Heg
accused me, however, of ‘ over-caution ”. I hope I have got the word rightly.
If he had heard the speech of the Hon’hle Maharaja who preceded him, he woald
see that 1 was really perfectly right in this attitude. Possibly he was in the
same difficnlty that I was and failed to bear the Hon’ble Member. I had great
difficulty in doing so but I gathered from the speech that he was not in favour
of Part I of the Bill at all. His approval of the principle of the Bill was thus
very theoretical. 1 could not myself wndersiand what ¢ the grinding poverty
of the people’ had to do with the Bill; it may Lave bad some connection. I can
roi suppose that it was intended to convey a regret that poorer people were
deprived of any opportunity of adding to their earning that might be afforded
them by an election : I am sure that that was not the intention. Generally speak-
ing, however, it is clear that the principles of. the Bill are approved by this
Couneil.

- “There are, nevertheless, some matters of detail to which I ought o refer.
The question of the election to public bodies, for instance, was referred to by
Kir Deba Prasad Sarbadhikari, and we shall certainly have to cxamine it in

select Committee, though T am surprised that the reason he adduced for it

o fact that it might include clection to university seats. If there was one
Lodies in the case of which I should expect elections would be free

from u suspicion of corrupt practices, and which would therefore not be tonched
by this Bill, I should have thought it would have been universities.

““The Hon’ble Member then went on to mention the subject of treating.
I only want to speak on this point very shortly at present. But I should like to
explair that treating does not mean merely giving a man food or drink. The
term is only used when food and drink are given with a corrupt motive. 'If
Hon'ble Members will ‘refer to the rules they will see -that the-rule only

- applies to food, drink or entertainment when given to a person with the
object dircetly or indirectly of inducing him to vote or refrain -from
voting for some person, not when it is given merely as hospitality
or charity. I quite agree, however, that this point will need careful examination,
and if this motion is agreed to, it will be examined in Select Committee.

““T caunot think that Mr. Chanda was speaking seriously when
he spoke of official displeasure as a serions form of undue influence.,
Indeed, T am sure that in many parts such displeasure would be looked
uponasar dation for a candidate. I feel that the Hon'ble Mr. Chanda
would secure more votes by opposing the Government than by supporting it, and
his suggestion to the ceatrary is of little weight but will be considered. Another

oint on which I wish to correet a misapprehension of the Hon’ble Dr. Sir Deba

rasad Serbadhikari arises in connection with Part IT of the Bill. I understood
him to say that Part II applied to elections to all public bodies. I think that
is & mistake. It only applies to elections to Legislative Councils.

‘“Then a point was raised by the same Hon'ble Member regarding the
necessity of a provision penalizing false accounts. We believe that the filing
of false returns before the authority prescribed would be an offence under the
ordinary penal law, and therefore there is no necessity for providing for this
specifically in the Bill.

“My Lord, I have now dealt with many of the points raised. From the
reception offered to the Bill, my Lord, I have every reason to hope that the mo-
tion will be passed unanimously.”

The motion was put and agreed to.

The Council then adjoured to Thursday, the 26th August, 1920.

A2P. MUDDIMAN,
Secretary to the Government of India,
Legislative Department.

SIMIA
The 30th August 1920.
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